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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, 
NEW DELHI 

ORIGINAL APPLICATION NO. 392/2022 

IN THE MATTER OF: -

PRASOON PANT & ANR. ... APPLICANTS 

vs. 
UNION OF INDIA & ORS. . .. RESPONDENTS 

OBJECTIONS ON BEHALF OF RESPONDENT NO. 11 ][.E. 
TRIDENT EMBASSY TO THE AFFIDAVIT DATED 23.01.2026 
OFUPPCB 

1. At the outset it is submitted that affidavit dated 23. 01.2026 by 

UPPCB is not in consonance with the directions passed by the 

Hon'ble Tribunal. Vide order dated 30.10.2025, this Hon'ble 

Tribunal had directed UPPCB and NOIDA/ GNIDA to verify 

the record pertaining to procurement of STP water by 22 

projects, who have not been found to extract ground water. 

Instead of placing relevant information on record, the UPPCB 

and GNIDA have diverged into extraneous matters by 

proposing penalties on those projects which have not utilized 

groundwater. Such a proposal is not only not in consonance the 

directions of this Hon'ble Tribunal but is also manifestly illegal 

and contradictory to the Authorities' own prior positions. A 

perusal of the affidavit reveals, that a proposal to impose 

penalty has been suggested against those 22 projects against 

whom there is no evidence of ground water extraction, rather 

there are joint committee reports dated 07.10.2022, 15.05.2023 

,. ----- - - --

For Trident lnfrahome rivate Limited 
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1· 
and 30.06.2023, constituted by this Hon'ble Tribunal, 

comprising of CPCB, State PCB, DM, NOIDA, wherein no 

such recommendation of imposing penalty has been suggested, 

because on physical inspection no violations and no borewells 

were found at the project sites. Copy of order dated 30. l 0.2025, 

passed by this Hon'ble Tribunal is annexed herewith as 

ANNEXUREA-1. 

2. That the letter dated 20.01.2026 by GNIDA and letter dated 

21. 01.2026 by UPPCB, annexed with the affidavit dated 

23.01.2026 ofUPPCB are based on wrong interpretation of the 

order dated 04.02.2025, passed by this Hon'ble Tribunal. 

Letter dated 20.01.2026 by GNIDA to UPPCB and letter dated 

21.01.2026 by UPPCB are based on wrong premise that the 

Hon'ble Tribunal has called for details of22 projects who have 

been using ground water. Copy of the order dated 04.02.2025, 

passed by this Hon'ble Tribunal is annexed herewith as 

ANNEXURE A-2. Copy of the affidavit dated 23.01.2026 of 

UPPCB, along with the letter dated 20.01.2026 by GNIDA and 

letter dated 21.01.2026 by UPPCB is annexed herewith as 

ANNEXURE A-3. 

3. It has been clearly and categorically recorded in the order dated 

04.02.2025, basis the reports of the joint committee, that there 

are 41 projects which have been using ground water while 

remaining 22 projects have not been found using ground water, 

which also includes the Respondent No. 11 herein. 

For Trident lnfrahom 
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Relevant portion from the order dated 04.02.2025, passed by 

this Hon'ble Tribunal is produced herein below for ready 

reference: -

"2. It has been pointed out that factual status in respect 

of 63 projects has been examined by joint committee, out 

of which 41 projects have been found to be using ground 

water and 22 projects have not been found to be using 

ground water. " 

This finding is further recorded in the orders dated 28.04.2025, 

29.07.2025 and 30.10.2025. Copies of the orders dated 

28.04.2025 and 29.07.2025 are annexed herewith as 

ANNEXUREA-4 (Colly.). 

4. It is submitted that a joint committee constituted by this 

Hon'ble Tribunal, comprising of CPCB, State PCB, DM, 

NOIDA, has already filed reports dated 07.10.2022, 

15.05.2023 and 30.06.2023. It is noteworthy that even in these 

reports, no illegality or violation is attributed to the Respondent 

No. 11 herein. Furthermore, these reports also do not propose 

any penal/ adverse action against the project proponents who 

have not been found using ground water. It is worth pointing 

out that both the supplementary reports dated 15.05.2023 and 

30.06.2023 have tables showing the defaulting project 

proponents and the final calculation of the compensation to be 
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-

paid by the defaulting project proponents. It is worth 

highlighting that the said tables do not include the Respondent 

herein. Hence, it is clear that the Answering Respondent does 

not come under the purview of the defaulters against whom 

compensation had been suggested by the Authority. It is 

submitted that vide order dated 15.11.2022, this Hon'ble 

Tribunal had reiterated the fact that any project proponent was 

to be put to notice only in the eventuality that the report of the 

joint committee finds any violation committed by it. Copy of 

the report dated 07.10.2022 of the joint committee is annexed 

herewith as ANNEXURE A-5. Copy of the order dated 

15.11.2022, passed by this Hon'ble Tribunal is annexed 

herewith as ANNEXURE A-6. Copies of the reports dated 

15.05.2023 and 30.06.2023 are annexed herewith as 

ANNEXUREA-7 (Colly.). 

5. In view of the aforesaid, it is submitted that the affidavit dated 

23.01.2026 by UPPCB must not to be taken into consideration 

by this Hon'ble Tribunal as the same is based on factually 

incmrect averments and the same is not consonance with the 

orders passed by this Hon 'ble Tribunal and further the same is 

in variance/ divergence of the reports of the joint committee. 

6. It is stated that the Respondent herein has never extracted any 

groundwater illegally to meet the water demand for the 

r· 
For Trident lnfrahom 
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residents of the group housing project but the same was being 

purchased from concerned authority/ seller. Reference is made 

to the affidavit dated 24.01.2026, filed by NOIDA, which 

clearly shows that the Respondent herein has purchased STP 

water from NOIDA. 

7. It is submitted that the Respondent herein has never 

contravened any provisions of the Uttar Pradesh Ground Water 

(Management & Regulation) Act, 2019 or any of the scheduled 

acts under the National Green Tribunal Act, 2010. and policies 

to ensure sustainable develo~l(m~en!.!'tb.... ---. --=----­
For Trident lnfrahome~ 

Place: New Delhi 

RESPONDENT NO. 11 

D&VLEGAL 
AIDVOCATES & SOLICITORS 

[DHRUV KAPUR/ VIJAYENDER KUMAR] 

COUNSELS FOR THE RESPONDENT NO. 11 
D - 360, GROUND FLOOR 

DEFENCE COLONY, NEW DELHI 110024 

EMAIL: dhruv.kapurlawyer3 l@gmail.com 

MOBILE: 9818950925 

Dated: I CJ I Cl'-1 } P.. o.,I.. 6 
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, 
NEW DELHI 

ORIGINAL APPLICATION NO. 392/2022 

IN THE MATTER OF: -

PRASOON PANT & ANR. •.. APPLICANTS 

vs. 
UNION OF INDIA & ORS. • •• RESPONDENTS 

AFFIDAVIT 

I, Gaurav Kumar, S/o Sh. Jaiveer Singh, aged about 30 years, AR of 

the Respondent No. 11, having office at 310, Prakashdeep Building, 

7 Tolstoy Marg, New Delhi - 110001, do hereby solemnly affinn and 

declare as under: -

1. That I am the Authorized Representative of the Respondent 

No. 11 i.e. Trident Embassy and well aware with the facts and 

circumstances of the present matter and as such fully 

competent to swear and affirm the present affidavit. 

2. That the accompanying objections on behalf of the Respondent 

.~~~~. . . 
/./'~ 0 I A (r ~\~~. No. 11 have been drafted under my mstruct10ns and the 
,7* ,;;. ·.·. 

/ SIJSHMA GUPTA *\~tontents of the same are true upon my knowledge, received and 
[.;;- Regct .. No. 19615 \l 
;~~-ti ff :~2r~ Date S 1~ased upon the records, maintained by the Respondent 
'. Q 2030 "°' I 
~ t,.. -- /."" r; 
~~&."'"'--;:--/\ ~ o'.,,, Company during the normal course of its business. That 
,~.?Y Go"' . ."··'• 

~~~~··--
nothing material has been concealed therefrom. That the legal 

avennents contained therein are true upon advice received, and 

believed to be true. 
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3. That above are my true and correct statements. 7 

DEP~· 
VERIFICATION: -

Verified at New Delhi on this it>~ day of_ltf-'-1-~__,· ,____ ___ , 2026, 

that the contents of the above affidavit are true upon my knowledge 

and nothing material been concealed therefrom. 

DEPONENT 

A,-re~Te&:~ 

~ 
NO~r AFrtt PtJBl !('.' 

\ U ~PR in2o 
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Item No. 02 Court No. 1 

BEFORE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

Original Application No. 392/2022 
(IA No 35/2024, IA No 625/2023, IA No 626/2023, 

IA No 747 /2023 & IA No 748/2023) 

Prasoon Pant & Anr. Applicant(s) 

Versus 

Union of India & Ors. Respondent(s) 

Date of hearing: 30.10.2025 

CORAM: HON'BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON 
HON'BLE DR. A. SENTHIL VEL, EXPERT MEMBER 

Applicant: Ms. Shreepurna Dasgupta, Adv. for Applicant 

Respondent: Mr. Ravindra Kumar, Senior Advocate with Mr. Shivam Saksena, Adv. for 
R-8, GNIDA 
Mr. A.R. Takkar, Senior Advocate with Ms. Veenu Singhal, Ms. Aastha 
Tyagi & Mr. Manan Takkar, Advs. for R - 9 
Mr. Bhanwar Pal Singh Jadon, Ms. Gargi Chaturvedi & Ms. Anjali 
Sharma, Advs. for the State of UP 
Mr. Zeeshan Hashmi & Mr. Ankit Parashar, Advs. for R- 10 (Through 
VC) 
Mr. Shiv Sehgal, Adv. for R - 12 
Mr. Karanjot Singh Mainee, Adv. for R - 14 & 17 
Mr. Adnan Siddiqui & Mr. Pranav Swarup Pandey, Advs. for R - 15, 18 & 
26 {Through VC) 
Mr. Sumeer Sodhi & Mr. Aljun Nanda, Advs. for R - 39 
Mr. Pradeep Misra & Mr. Daleep Dhyani, Advs. for UPPCB 
Mr. Atif Suhrawardy & Mr. Pankaj Kumar, Advs. for CPCB (Through VC) 
Mr. Gigi. C. George & Mr. Sunil Kumar, Advs. for CGWA {Through VC) 
Mr. Dhruv Kapur & Mr. Maharshi Kaler, Advs. for R - 11 
Mr. Sidharth Joshi, Adv. for R - 16 
Ms. Manisha Suri, Mr. Ritik Malik & Mr. Swatej Jetta, Advs. for R - 13 & 
33 
Mr. Tanay Ayde, Adv. for R - 19 
Mr. Amit Goel, Adv. for R - 27 (Through VC) 
Ms. Suman Lata, Adv. for R - 27 {Through VC) 
Mr. Rakesh Singh, Adv. for R - 27 (Through VC) 
Mr. Tushar Kumar, Adv. for R - 28 (Through VC) 
Mr. Sanjiv Swaroop, Adv. for R - 25 (Through VC) 
Mr. Madhur Dhingra, Adv. for R - 46 
Mr. Rachit Mittal, Adv. for R - 49 (Through VC) 

ORDER 

1. The previous proceedings show that out of 63 projects examined by 

the Joint Committee, 22 projects were found not to have used groundwater. 

The Tribunal in the order dated 29.07.2025 had noted that 14 projects, 

1 
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out of these 22 had not submitted their record relating to source of water 

with the Member Secretary, UPPCB and NOIDA/Greater NOIDA Authority. 

2. In the said background, the Tribunal had directed that on 

submission of the record the Member Secretary, UPPCB and 

NO IDA/ Greater NOIDA Authority will verify it and submit the 

verification report before the Tribunal. 

3. No such verification reports have been filed by the NOIDA/Greater 

NOIDA Authority, though the response on behalf of the UPPCB dated 

25.10.2025 has been filed. 

4. Learned Senior Counsel appearing for the Greater Naida Authority 

has submitted that the notices were issued to all those who had not 

submitted their response and as on today, out of22, only 12 are remaining 

who have not submitted the response. The same is the stand of Counsel 

appearing for the UPPCB. Learned Counsel appearing for the Naida 

Authority also seeks to place on record the verification status in terms of 

the previous order. 

5. Hence, we give further four weeks' time to the UPPCB and 

NO IDA/ Greater NOIDA Authority to place on record the updated 

verification status in terms of the previous order dated 29.07.2025. 

6. List on 27.01.2026. 

Prakash Shrivastava, CP 

October 30, 2025 
Original Application No. 392/2022 
(IA No 35/2024, IA No 625/2023, IA No 626/2023, 
IA No 747 /2023 & IA No 748/2023) 
dv 

Dr. A. Senthil Vel, EM 

2 
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Item No. 17 

A~' I~ '1 [: I; : , 
l'i I,'.~• •.. ' I - ll-2. 

Court No. 1 

BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

Original Application No, 392/2022 
(I.A. Nos. 747 /2023, 74'8/2023, 626/2023, 625/2023 & 35/2024) 

Prasoon Pant & Anr. Applicant(s) 

Versus 

Union of India & Ors. Respondent(s) 

Date of hearing: 04.02.2025 

CORAM: HON'BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON 
HON'BLE DR. AFROZ AHMAD, EXPERT MEMBER 

Applicant: Mr. Rahul Choudhary & Ms. Shreepurna Dasgupta, Advs. for Applicant 

Respondent: Mr. Ravindra Kumar, Senior Advocate with Mr. Shivam Saksena. Adv for 
R-8 (GNIDA) 
Mr. Bhanwar Pal Singh Jadon & Ms. Gargi Chaturvedi, Advs. for the 
State of UP 
Mr. A.R. Takkar, Ms. Aastha Tyagi & Mr. Manan Takkar, Advs. for R - 9 
Mr. Zeeshan Hashmi & Mr. Ankit Parashar, Advs. for R- 10 
Mr. Karanjot Singh Mainee, Adv. for R - 14 & 17 (Through VC) 
Mr. Adnan Siddiqui & Mr. Pranav Swarup Pandey, Advs. for R - 18 & 26 
Md. Ghulrun Akbar, Mr. K. Sushant Sekhar, Ms. Shruti Deo, Mr Jeemon 
Raju & Mr Rakesh Sinha, Advs. for R - 24 
Mr. Rudrashish Bhardwaj, Adv. for R - 36 
Mr. Sumeer Sodhi & Mr. Arjun Nanda, Advs. for R - 39 (Through VC) 
Mr. Pradeep Misra & Mr. Daleep Dhyani, Advs. for UPPCB (Through VC) 
Mr. Atif Suhrawardy, Adv. for CPCB (Through VC) 
Mr. Gigi. C. George, Adv. for CGWA (Through VC) 
Mr. Dhruv Kapur & Ms. Vaidehi Rastogi, Advs. for R - 11 
Mr. Sidharth Joshi & Mr. Vinit Kumar Jha, Ad vs. for R - 16 (Through VC) 
Mr. A.K. Chaudhazy & Ms. Meena Yadav, Advs. for Coco County & Cherry 
County 
Ms. Aastha Thakur, Adv. for R - 29 
Mr. Amit Goel, Adv. for R - 27 
Mr. Tanay, Adv. for R - 19 
Ms. Kriti Bhardwaj, Adv. for R - 25 (Through VC) 
Ms. Kanika Singhal & Mr. Ritik Nandan, Advs. for R - 31 fl'hrough VC) 
Mr. Madhur Dhingra, Adv. for R - 46 

ORDER 

1. In this original application, grievance of the applicant in respect of 

illegal extraction of ground water by builders operating in Greater NOIDA 

is under scrutiny. 

1 
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2. It has been pointed out that factual status in respect of 63 projects 

has been examined by joint committee, out of which 41 projects have 

been found to be using ground water and 22 projects have not been 

found to be using ground water. 

3. Counsel for some of the private respondents have submitted that 

the respondents he is representing are one of those 22 who were not 

extracting the ground water. Therefore, they should be excluded from the 

scrutiny. 

4. It has been submitted that these project proponents received STP­

treated water either from the Greater NOIDA Development Authority, the 

NOIDA Development Authority, or private suppliers. 

5. It has been pointed out that all the STPs from which project 

proponents received STP water fall within the jurisdiction of Greater 

NOIDA Development Authority or NOIDA Development Authority. 

6. The Learned Counsel for the applicant has submitted that he will 

compile information regarding each project and project proponent about 

the sources of STP treated water and other sources of raw water within 

two weeks. This information will be provided to the Learned Counsel for 

respondent no. 8 - Greater NOIDA Industrial Development Authority and 

respondent no. 4 - Uttar Pradesh Pollution Control Board. Upon receiving 

this information, respondents nos. 4 and 8 will verify it and determine the 

correctness of the disclosures made by the projects and project 

proponents regarding the supply of STP treated water. They will submit 

the report to the Tribunal within eight weeks. 

7. Those project proponents who have not filed details of the source, 

quantity and period of receipt of STP treated water as well as other 

2 
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sources of raw water, will have an opportunity to file it by way of affidavit 

within one week by supplying an advance copy thereof to, Counsel for the 

applicant. 

8. List on 28.04.2025. 

February 04, 2025 
Original Application No. 392/2022 
JG .. 

Prakash Shrivastava, CP 

Dr. Afroz Ahmad, EM 

3 
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BEFORE HON'BLE NATIONAL GREEN TRIBUN 
PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 392 OF 2022 

IN THE MATTER OF:­
PROSOON PANT & ANR. 

VERSUS 

UNION OF INDIA & ORS. 

••••• APPLICANT 

••.• RESPONDENTS 

RESPONSE/REPLY ON BEHALF OF UTTAR PRADEStL 
POLLUTION CONTROL BOARD 

I, Vikas Mishra, S/o. Shri Ganga Sharan Misra, aged about 45 years, 
Regional Officer, Uttar Pradesh Pollution Control Board, Greater 
NOIDA, U.P. do hereby solemnly affirm and declare as under: 

1. That In the abovenoted capacity, am well conversant with the 

facts and records of the present case, hence am competent to 

swear this affidavit. 

2. That the abovenoted case came up for hearing on 30.10.2025 

when this Hon'ble Tribunal passed the following order: 

"1. The previous proceedings show that out of 63 

projects examined by the Joint Committee, 22 projects 

were found not to have used groundwater. The Tribunal 

in the order dated 29.07.2025 had noted that 14 projects, 

out of these 22 had not submitted their record relating to 

source of water with the Member Secretary, UPPCB and 

NOIDA/Greater NOIDA Authority. 

1 .. 
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2. In the said background, the Tribunal had directed that 

on submission of the record the Member Secretary, 

UPPCB and NOi DA/Greater NOIDA Authority will verify it 

and submit the verification report before the Tribunal. 

3. No such verification reports have been filed by the 

NOIDA/Greater NOIDA Authority, though the response 

on behalf of the UP PCB dated 25.10.2025 has been 

filed. 

4. Learned Senior Counsel appearing for the Greater 

Nolda Authority has submitted that the notices were 

issued to all those who had not subtTlitted their response 

and as on today, out of 22, only 12 are remaining who 

have not submitted the response. The same is the stand 

of Counsel appearing for the UPPCB. Learned Counsel 

appearing for the Nolda Authority also seeks to place on 

record the verification status in terms of the previous 

order. 

5. Hence, we give further four weeks' time to the UP PCB 

and NOIDA/Greater NOIDA Authority to place on record 

the updated verification status in terms of the previous 

order dated 29.07.2025. 

6. List on 27.01.2026." 

3. That it is submitted that the U.P. Pollution Control Board has 

received only 1 O representations and remaining 12 have not 
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submitted any response. Therefore, In order to verify Illegal 

abstraction of groundwater, Regional Office, U.P. Pollution 

Control Board, Greater NOIDA has sent letter dated 

10.12.2025 to the Chief Executive Officer, NOIDA. informing 

him that NOIDA should verify from their record as to how much 

treated STP water was taken by these 22 projects. Similar 

letter was also sent to Chief Executive Officer, Greater NOIDA 

Authority. True copy of those letters are being enclosed 

herewith and marked as Annexure-1 (Colly). 

4. That no reply was received either from NOIDA or Greater 

NOIDA, hence reminder was sent on 17.01.2025 to NOIDA as 

well as Greater NOIDA. True copy of the said reminder is being 

enclosed herewith and marked as Annexure-2. 

5. That the Greater NOIDA Authority vide letter dated 20.01.2026 

has informed to inform them project cost of 22 projects so that 

1 % of the project cost can be imposed as penalty. True copy of 

the said letter is being enclosed herewith and marked as 

Annexure-3. 

6. That in response to the said letter the UPPCB vide letter dated 

21.01.2026 has sent the project cost of 21 projects as the 

project cost of Mis. Galaxy Plaza, Plot No. CS-4/GH-01, Sector 

4, Greater NOIDA, Gautam Budh Nagar was not available. 

True copy of the said letter is being enclosed herewith and 

marked as Annexure-4. 

. :, 

AT:Tes::rED 

Vire~_GarQ Not;~;· A~~ocate 
Regf No.-2874 

G.B. Nagar 

;...:~~.;~?{i°:::-;,,<;>_,4~: ·~:. c - .... ~~': ~ ..l-

k 
DEPONENT 
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VERIFICATION: 
I, the above noted deponent do llereby verify that the contents of 

above affidavit are true to my knowledge and bellef. No part of the 

same is false and nothing material has been concealed there form. 

VERIFIED ON THIS DAY THE~ DAY OF JANUARY, 20
26 

AT 
GREATER NOIDA. \.fl; 

D~ONENT 

. ~ 
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¢1lifclll ~/<!P"Qlo w ClEl'l"ll~e -qx ~ ~ ~ 3ntlN -qx 21 t1Rlll\JF"113if 

(01 ~ Mis Galaxy Plaza. Plot No-CS -4/GH-01, Sector-4, Greater Noida G. B. 

Nagar ~ ~ CfITT:c ~ ~ if ~ ~ ~ %) CITT fclcRur ~ -q:::r * W2:1" 

~ q;x ~ 3!Clcll¢""1t2f ~ ~ ~ cWJCJtgl ~ ~ ~ "\ifT W % I 

ticl .. 1Cfi: ld4xlCftlljfllx I 

~ffifM'q: f.'V••1ffi\ft!CT cffi" ~ ~ ~ I 
1. ~ ticlGlll. J~ctii'.f&""tJI'! I 
2. ~ tillfcixor ~ {c!ffi-1). ~o~o ~ ~ ~. C'l"<El"'l\:h 1 
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Item No. 10 

\9 

BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

Original Application No. 392/2022 

Court No. 1 

(I.A. Nos. 747 /2023,748/2023, 626/2023, 625/2023 & 35/2024) 

Prasoon Pant & Anr. Applicant(s) 

Versus 
Union oflndia & Ors. Respondent(s) 

Date of hearing: 28.04.2025 

CORAM: HON'BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON 
HON'BLE MR. JUSTICE SUDHIR AGARWAL, JUDICAL MEMBER 
HON'BLE DR. A. SENTHIL VEL, EXPERT MEMBER 

Applicant: Mr. Rahul Choudhary & Ms. Shreepuma Dasgupta, Advs. for Applicant 

Respondent: Mr. Ravindra Kumar, Senior Advocate with Mr. Shivam Saksena, Ad\•. for 
R - 8 (GNTDA)[fhrough VC) 
Mr. Bhanwar Pal Singh Jadon, Mr. Harsh Vardhan Singh Rajawat, Ms. 
Gargi Chaturvedi & Ms. Anjali Sharma, Advs. for the State of UP 
Mr. A.R. Takkar, Ms. Aastha Tyagi & Mr. Manan Takkar, Advs. for R - 9 
Mr. Zeeshan Hashmi & Mr. Ankit Parashar, Advs. for R- 10 
Mr. Karanjot Singh Maince, Adv. for R - 14 & 17 (Through VC) 
Mr. Adnan Siddiqui & Mr. Pranav Swarup Pandey, Advs. for R - 15, 18 & 
26 
Mr. Rakesh Sinha, Md. Ghularn Akbar, Mr. K. Sushant Sekhar, Ms. 
Shruti Deo & Mr. Jeemon Raju, Advs. for R - 24 (Through VC) 
Mr. Rudrashish Bhardwaj, Adv. for R - 36 
Mr. Sumeer Sodhi & Mr. Arjun Nanda, Advs. for R - 39 (Through VC) 
Mr. Pradeep Misra & Mr. Daleep Dhyani, Advs. for UPPCB (Through VC) 
Mr. Atif Suhrawardy, Adv. for CPCB (Through VC) 
Mr. Gigi. C. George, Adv. for CGWA 
Mr. Dhruv Kapur & Mr. Maharshi Kalia, Advs. for R - 11 
Mr. Sidharth Joshi & Mr. Mohd. Zaki, Advs. for R - 16 
Mr. A.K. Chaudhary & Mr. Nishikank Singh, Advs. for R - 13 & 33 
Mr. Deepanshu Khanna, Adv. for R - 29 
Mr. Amit Goel, Adv. for R - 27 
Mr. Tanay Ayde, Adv. for R - 19 
Mr. Sanjiv Swaroop, Adv. for R - 25 (Through VC) 
Ms. Kanlka Singhal & Mr. Ritik Nandan, Advs. for R - 31 (Through VC) 
Mr. Madhur Dhingra, Adv. for R - 46 

ORDER 

1. Tribunal in the proceeding dated 04.02.2025 noted that out of 63 

projects examined by the joint committee, 22 projects were found not to 

have used groundwater. Therefore, a question arises regarding the source 

of water being used by them. 

1 
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2. Learned Counsel appearing for Uttar Pradesh Pollution Control 

Board (UPPCB) submits that notices were issued to all 22 project 

proponents to produce the record of the water procurement for the 

construction project. Disclosure made by UPPCB in the report dated 

25.04.2025 in this regard is as under:-

"xxx 4 .. That in compliance to the order passed by this Hon'ble 
Tribunal, the UPPCB has been sent notice to concerned 22 
projects to produce records of water procurement for construction 
of project vide letter dated 20. 03.2025. 
Copy of the said letter is being annexed herewith and marked as 
Annexure-R4/ 1. 

5. That only 01 project namely Ml s Paramount Emotions (Promoter 
M/s Paramount Propbuild Pvt Ltd}, GH-OSA, Sector-1, Greater 
Naida has submitted reply regarding records of water 
procurement for construction purposes out of 22 projects. Project 
proponent states that project was constructed from STP treated 
water from NOIDA, GNIDA and Private Project. Project proponent 
has also submitted supporting documents i.e. challan copy, cash 
memo, etc". 

3. Learned Counsel for UPPCB submits that out of 22 projects to which 

the notices were issued, only 01 has submitted the reply. Some of the 

project proponents present today have made a complaint that they have 

sent the reply after one week given in the notice and some of them have 

stated that notices have not received by them. 

4. Since concerned project proponents are present before the Tribunal, 

we permit all those project proponents involved in the 22 projects that were 

not found to be using groundwater, to submit their responses to the 

Member Secretaiy, UPPCB, as well as to NOIDA and Greater NOIDA, where 

they are located, along with all records relating to the source of 

supply /procurement of water they are using in their projects. Let this 

information be submitted to the above authorities within 10 days. Upon 

receipt of such information, verification will be done by the Member 

Secretaiy, UPPCB, and appropriate action will be taken. 

2 
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5. List on 29.07.2025. 

April 28, 2025 
Original Application No. 392/2022 
JG .. 

Prakash Shrivastava, CP 

Sudhir Agarwal, JM 

Dr. A. Senthil Vel, EM 
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Item No. 07 Court No. 1 

BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

Original Application No. 392/2022 
(I.A. Nos. 381/2025, 747 /2023,748/2023, 626/2023, 625/2023 & 

35/2024) 

Prasoon Pant & Anr. Applicant(s) 

Versus 

Union of India & Ors. Respondent(s) 

Date of hearing: 29.07.2025 

CORAM: HON'BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON 
HON'BLE DR. A. SENTHIL VEL, EXPERT MEMBER 
HON'BLE DR. AFROZ AHMAD, EXPERT MEMBER 

Applicant: Mr. Rahul Choudhary & Ms. Shreepurna Dasgupta, Advs. for Applicant 

Respondent: Mr. Ravindra Kumar, Senior Advocate with Mr. Shivam Saksena, Adv. for 
R - 8 & NOIDA (Through VC) 
Mr. Bhanwar Pal Singh Jadon, Mr. Harsh Vardhan Singh Rajawat, Ms. 
Gargi Chaturvedi & Ms. Anjali Sharma, Ad vs. for the State of UP 
(Through VC) 
Mr. A.R. Takkar, Ms. Veenu Singhal, Ms. Aastha Tyagi & Mr. Manan 
Takkar, Advs. for R - 9 (Through VC) 
Mr. Zeeshan Hashmi & Mr. Ankit Parashar, Advs. for R- 10 
Mr. Krishnam Swami, Adv. for R - 12 
Mr. Karanjot Singh Mainee, Adv. for R - 14 & 17 (Through VC) 
Mr. Adnan Siddiqui & Mr. Pranav Swamp Pandey, Advs. for R - 15, 18 & 
26 (Through VC) 
Mr. Rakesh Sinha, Md. Ghulam Akbar, Mr. K. Sushant Sekhar, Ms. 
Shruti Deo & Mr. Jeemon Raju, Advs. for R - 24 (Through VC) 
Mr. Rudrashish Bhardwaj, Adv. for R - 36 (Through VC) 
Mr. Sumeer Sodhi & Mr. Arjun Nanda, Advs. for R - 39 (Through VC) 
Mr. Pradeep Misra & Mr. Daleep Dhyani, Advs. for UPPCB 
Mr. Atif Suhrawardy & Mr. Pankaj Kumar, Advs. for CPCB 
Mr. Gigi. C. George & Mr. Sunil Kumar, Advs. for CGWA 
Mr. Dhruv Kapur & Mr. Maharshi Kalia, Advs. for R - 11 
Ms. Somya Kamra & Mr. Sidharth Joshi, Advs. for R - 16 
Mr. Abdhesh Chaudhary & Mr. Nishikank Singh, Advs. for R - 33 
Mr. Amit Goel, Adv. for R - 27 (Through VC) 
Ms. Kriti Bhardwaj, Adv. for R - 25 (Through VC) 
Mr. Madhur Dhingra, Adv. for R - 46 (Through VC) 

ORDER 

1. In this Original Application (OA), Tribunal is considering the 

grievance of the applicant against illegal extraction of ground water by 

builders operating in NOIDA and Greater NOIDA. 

1 
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2. On 28.04.2025, it was pointed out that out of 63 projects examined 

by the joint committee, 22 projects were found not to have used ground 

water. Therefore, issue arose regarding source of water being used by 

them. 

3. In such circumstances, Tribunal in the order dated 28.04.2025 had 

directed as under:-

"3. Learned Counsel for UPPCB submits that out of 22 projects to 
which the notices were issued, only 01 has submitted the reply. 
Some of the project proponents present today have made a 
complaint that they have sent the reply after one weelc given in the 
notice and some of them have stated that notices have not 
received by them. 

4. Since concerned project proponents are present before the 
Tribunal, we permit all those project proponents involved in the 22 
projects that were not found to be using groundwater, to submit 
their responses to the Member Secretary, UPPCB, as well as to 
NOIDA and Greater NOIDA, where they are located, along with all 
records relating to the source of supply/ procurement of water they 
are using in their projects. Let this information be submitted to the 
above authorities within 10 days. Upon receipt of such 
information, verification will be done by the Member Secretary, 
UPPCB, and appropriate action will be taken." 

4. UPPCB has filed the response dated 26.07.2025 disclosing that 

only following 08 projects out of 22 projects had submitted the records of 

water procurement for construction purposes:-

" 

Sl. Name and address of Project Representation 
No. received on date 
1 Paramount Emotions (Promoter Mis 16.04.2025 

Paramount Propbuild Put. Ltd.), GH-05A, 
Sector-01, Greater Naida. 

2 Trident Embassy (Promoter Ml s Trident 16.06.2025 
Infrahomes Pvt. Ltd.), GH-05B, Sector-OJ, 
Greater Naida. 

3 Nirala Estate (Promoter Mis Nirala 20.06.2025 
In.fratech Pvt. Ltd.), GH-04, Sector 
Techzone-04, Greater Naida. 

4 ATS Homekraft Nobility Happy trails 24.06.2025 
(Promoter Ml s Shridhara Infratech Pvt. 
Ltd.), GH-02A, Sector-JO, Greater Naida. 

2 
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5 ATS kabana High (Promoter Mis DAR 24.06.2025 
Infraventures Pvt. Ltd.), C-1, Sector-04, 
Greater Naida. 

6 ATS dolce (Promoter Ml s Domus greens 24.06.2025 
Pvt. Ltd.), GH-12A, Sector Zeta-1, Greater 
Naida. 

7 Eros sampoorarm (Promoter Ml s Ajay 19.06.2025 
Enterprises Pvt. Ltd.}, GH-01, Sector-02, 
Greater Naida. 

8 Amatra Homes (Promoter Mis Nandi 30.05.2025 
Infratech Pvt. Ltd.}, GH-02C, Sector-JO, 
Greater Naida 

" 

5. Remaining 14 projects have not submitted the record of their water 

procurement for construction purposes. 

6. Learned Counsel appearing for Greater NOIDA also submits that 

Greater NOIDA authority has received the details/records only from 08 

projects. 

7. Since NO IDA is not one of the respondents in this OA, therefore, 

applicant has filed IA No. 381/2205 with the prayer to implead the 

NOIDA as additional respondent. Prayer is allowed. Office is directed to 

prepare the amended memo of parties. 

8. Mr. Shivam Saksena, accepts notice on behalf of newly added 

respondent and seeks four weeks' time to file the reply. 

9. Learned Counsel appearing for respondent no. 33-Cherry Country 

submits that record of source of water has been submitted to UPPCB and 

NOIDA and Greater NOIDA. They are directed to verify the same. 

10. About 14 projects out of 22 projects who have not yet submitted 

their record relating to source of water with the Member Secretary, 

UPPCB and NOIDA/Greater NOIDA Authority are given a last chance to 

submit the same within two weeks. 

3 
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11. On submission of the said record, it will be verified by Member 

Secretary, UPPCB and NOIDA/Greater NOIDA Authority and verification 

report will be placed before the Tribunal atleast one week before the next 

date of hearing. 

12. List on 30.10.2025. 

July 29, 2025 
Original Application No. 392/2022 
JG. 

Prakash Shrivastava, CP 

Dr. A. Senthil Vel, EM 

Dr. Afroz Ahmad, EM 

4 
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UP PCB 
~ (f)Jllfotll 

\jttf'( ~ }l~·Ut ~lf?ttJI ~I rn ~~ 
'?'-1, >fl!f11 o~. Cfff1r~l'<ror <r111tJl,Ri, cfrer-2, m rfrCNJT, 1'f)1'11t~!;tiFPh: 

;f-'liw: rogrcntcrnoidn@uppcb.ln, qif:r/~- 0120-4259329 

WG'lt ~tr = ea a; Al 1,,, r- .s-1..l 7 Lo 2-'.2-

To, 
Thi:! Registrar, 
The National Gree1t'Tribu11al. 
Princip::il Bench, 
New Delhi 
E-mail- judicial-ngt@gov.in 

Sub: Report of TI1e Joint Committee in compliance of the order datecl-05.07.2022 pus~~d b~ 
Hon'blc National Green Tribunal, New Dellhi in Originnl Application No. 392 of :w2.2 
Prnsoon Pant &Anr. Versus Union oflndin &Ors. 

Sir, 

That in compliance of the order dated 05.07.2012 passed by the Hon'blc National Green 

Tribunal, New Delhi in Origiiut1 Application No. 392 of'2022 Prasoon Pant &Anr. Vt!rsus Unfon of 

India & Ors., report of The Joint Committee is annexed herewith and forwnrdcd to you with th..: 

request that the snme may be placed before the Hon'ble Trlbunul. 

Enclosure- M above 

Copy to: 

Yours Sincerely 

fft~J~ 
(Bhuvan Prakash Yaduv) 

Regional Officer 

1. Shri Pradeep Misra. Advocate on Record, Hon'ble Supreme Court/ NOT, New Delhi for 
persunl and necessnry actlon please. 

2. Chief Envir.orunental Ofticet\ C-1 , U.P. Pollulion Control Bourd, Ludnow for 
information please. 

3. Law Officer-1, U.P. Pollution Control Board, Lucknow for informatio11 aml nece~:-.ary 
net ion please. 

... 
/ 

·"' 
... 

Regional Oflicur 
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Report in compliance to direction issued by Hon'ble NGT on clotocf 05.07.202:! in 

matter of OA No. 392/2022, Prasoon Pant &Anr.Vs. Unio11 of Jnclln &Ors. 

1. lntroduction/Backgrou ml 

Hon'ble NGT on dated 05,07.2022 i11 matter of OA No. 392/2022, Prasoon Pant & Anr. 

Vs. Union of lndla & Ors. h~s passed following order: • 

" .... 1. Grievance in this appl/cation Is against illegal extraction of ground wc;ler by 1110 

bullders operating in Nolda, impleaded 11s respondent Nos. 09 to 48 - Gaursons Or Grwr 

Builder. ACE GROUP, T!ident Embassy, Eros Sampoornam, Coco County, A TS 

Rhapsody, Aasfha Greens, Mahagun Bullders, ATS Infrastructure Ltd., Nirala Es/ale, 

Gu/shan Bellina; Paramount Emotions, Capital Atbena, Apex Golf Avenue, La Residentin 

Arihant Arden, Stellar Jeevan, Divyansh Flora, Galaxy Group, Lucky Palm Valley, Sikl<a 

1(aamya Greens, Bulland Elevates, Supertech, Aj11ara Group, Cherry Counly, Mangatyc1 

Oplrira, Aims Green Avenue, VVIP Meridian, Vil1aa11 Villas, Sindlwja Greens, Pule:! 

Neotown, Novel Valley, JNC The Park, Emenox La Solera, JM Florence, Amaatra t--lomos. 

Panchsheel Hynish, Samr/d/Ji Grand Avenue, Ra/an Pearls and Rajlians Resic!ency al 

NO/DA. 

2. According to tile applicants, the statutory authOrities have failed to prevt~nt illegal 

extraction of ground water rot commercial purposes resulting in depletion of ground water 

level in the area Identified as 'overexplofted' as per assessment of the CGWA. 

3. In view of above, we consider it appropriate to require a joint Committee of CPCB, Sta tu 

PCB and District Magistrate, NO/DA to verify facts 8nd fumisl1 an action taken report in tl1e 

matter wit/Jin two months by e-mail at judlcial-ngt@gov.in preferably in //1e farm of 

searchable PDF/ OCR Support PDF encl not in Ifie form of Image PDF. If any a-dversc1 

material is found by the Oommlltee, thG affocted parties me.v be put to notice of tlwse 

proceedings and a copy of report ba furnlsf1ed to the s11id pa1ties for tlmir response, if any. 

before the next dete 
List for twther consideration on 11.10. 2022." 

2. Verification of facts/field Inspection 
,,,.r'.'~.:~. 

In compliance to the order passed an dated os.01.2022 ~m!~1:\~J15~~~F~ ;pis1r~~1 
~ t ) '' ., 
~ .,,_p• /~;/ -

·"'::-t\:/&.,ptll\.'·" 
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Magistrate Gautarn Buddha Nagar vlde letter dated 1B.07.2022 constituted a joint 

committee comprising following officials: 

a. Chief Development Officer, Gautam Buddha Nagar 

Li. Representative of Central Pollution Co11trol Board, New Deihl. 

c. Representative of, Greater Nolda Industrial Development Authority. 

d. Assistant Engineer of Minor Irrigation, Gautam Buddha Nagar. 

e. Nodal Officer of U. P. Ground Waler Department, Gautam Buddha Magar. 

1: Reglonel Officer, UP Pollution Control Board, Greater Naida. 

Copy of letter dated 18.07.2022 is annexed as Annexure-1. 

All above concerning departments have nominated their representative for 

compliance of Hon'ble Tribunal's order dated 05.07.2022. 

A meeting of the Joint Committee was held on dated 24.08.2022 to ascertain the 

facts of the case and to discuss the course of action to be taken for ensuring compliance of 

said order, Minutes of Meeting is annexsd as Annexure-2. 

As discussed in the meeting, site Inspection of group hoLlsing projects in question 

was carried out by the Joint Committee comprising of following officials: 

a. Smt. Sunitl Parashar, Sclelitist-C, Central Pollution Control Board, New Delhi. 

b. Shri Kapil Singh, Sr. Manager(Jal), Greater Nolda Industrial Development 

Authority. 

c. Shrl Hlmanshu Gautam, Assistant Engineer. Minor Irrigation, Gautam Buddha 

Nagar. 

d. Smt. Ankita Rai, J-lydrologist, U.P. Ground Water Department, Gautam Buddha 

Na gar. 

e. Shri Ranjeet Singh, Assistant Environment Engineer, U.P. Pollution Control 

Board, Greater Nolda. 

A total of 33 group housing projects out of 63 were Inspected by the joint 

committee. Summary of inspected Group housing Pro)ects are presented in Table-1. 

Table-1 
.. -

Name and Date of Constructed Bore well Main observations foun Sr. 

No. Address of Inspection /Under Installed/ during Visit 
d~I 

Project Constructlo Not ! 

11 Installed 

3 
.... ·-.-.... 
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11 Gaur City Mall 13.09.2022 I Installed 

(Promoters-Mis (17 

Gaursons HPX2Nos) 

Promoters (P) 

Ltd), Gaur Clty~1. 

I Sectof-4, Greater 

I Noida West, G.B. Under 

Nagar. Construction 
: 

I 
' 

i I I 

I : 
I 

2. M/s. Stellar 15.09.2022 Completed/ Not 

Jeevan occupied Installed 

! (Promoters-Mis 
I 

1 Stellar 

constellation 

projects Pvt. Ltd). 

GH-03, Sector-

01, Greater Nolda 

West, G.B, Nagar 

3. Paramount Group 14:09'.:2022 Cori1pleted Not 

A Companies., Installed 

Pars mount 
Emotions, GH· 

OSA. Sector-01, ; 

Greater Nolda. 

~ '~ \: 
~ . 

-

a. Project h as not 

maintained 

reg<1rdlng 

consumption 

construction 

tanker procL 

STP. 

b. Ground water 

is being done 

proponent 

obti:iining 

records i 
' 

water 

in 

i.e. water; 

ired from' 

abstraction : 

l)y project 

wi:l1ol1t 

stallitory I 

permission 
I 

f rom U.P. 
1 

Ground 

Department. 

Project has ins 

meter on wat 

provided by G 

during Inspection 

Water 

1a1ieci r:ow 

er source 1 

N!DA, but' 

ls being maintalne 

no record 

d for water 

consumption. 

Project has alieci . fto\v' Tnsi 
meter on wate 

provided by G 

during Inspection 

source· 

NIDA, but l 

flow meter 1 

and no was not working 

record Is being 1 1rnintai11ed , 
I 

tor water consurnp tlon. : 

n r., "'llr ~>\ .,or1: 

~~J"rlbw. 8\oJ~ct)~W,. ~~& 
rriete~, .0 wate 

I 

r source 1 

~·t...- '".J 

~~ by GN IOA. but 
-----

4 
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- during Inspection no record 
' ! is being maintained for water 

' c;onsumption. 
I 

: 

I 

:- Mis Trident 14.09.2022 Completed Not Project has installed ilow---: 
I 
J lnfrahomes Ltd .. Installed meter on water source 

Trident Embasy provided by GN!DA, but 

GH-01, Sector- during Inspection no record 

01,_ (3r?ater Neida Is being maintained for water 

West. consumption. 
I 

' 

5. ACE City, city 14.09.2022 Completed Installed a. Ground water abstraction 

Developers Pvt 1 Nos is being done by project 

ltd, GH-01, (5HP) proponent without 
' 

Sector-01, obtaining statutory 
; 

1 

Greater Naida . from permission UP. 

! Ground 'Nater: 

Department and no record I 

I is be_lng maintained. 

b. Unit has not installed flow 

meter on source water 

from GNIDA and no 
I 

record is being maintained ' 

regarding consumption. 
--

Capital Athena, 16.09.2022 Under Installed a. Ground water abstraction 

Capital Athena, Construction 2 Nos (3 is being done by project 

I 
I 

i~ 
GH-·12A-2, HP·i-1.5 proponent without 

Seotor-01, Gr. HP) obtaining statutor'j '. 
' 

: Noidoi permfsslon from U.P. 

' ( 
' \ ' ' 

I 

I 
Ground Water\ 

Department and no 
1 

record is being 1 

···o~Y maintained. I 
.v not I b. Project has 

-

I 

[J_ 
5 
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n--------,-------,------.-----·--m-a-111-l-ai-n-ed---·--records · 

regarding water 1 

1 
1 

consumption in · 
I I 

i 7. 

l 

i 

8. 

! I 

Lucky Plam Velly, 

Khasra No. 784, 

Vill·Bisrakh ,Mar 

Stellar jeevan. 

Sector-1, Gr. 

Nolda west. 

16.09 .. 2022 Completed 
I 

I Installed 

17 Nos. 

I (1.5 HP 

I each} 

construction 1.e water 

tariker procured from STP i 
Ground water abstraction-iS: 

I 

being done by project i 

proponent without obtaining 

' statutoiy permission from 

U.P. Ground Water 
I 

Department and no record Is ! 
being maintained. 

Mis AfS- . ----1-1-6-.0-9 ___ 2_02_2_,_ __ U_h_d_e_r _-1_1_N_o_s_(1-0-1·-a-. G-ro_u_n_d_w_a-te-.r. abstra"ction 

Infrastructure ltd., construction HP) is being done by project ; 

ATS Destinafre proponent without 

phase-1&2, GH-

14A, Sector-1, Gr. 

Nolda 

obtaining statutory , 

permission from U.P. 
GroLmd Water Department ' 

i 
and no record is being I 
maintained. 

b. Project has not maintained i 
i 

water 
1 records regarding 

conswnpllon in I 
construction I.e. water' 

tanker procured frorn STP 
1 

9. ATS lnfrastruture 16.09.2022 

Ltd., ATS 

Completed Installed 

1 Nos 

a. Ground water abslr·a-ction.j 
I 

is being done by project : 
I 

proponent without I 
obtaining staMory I 

k-r.;~sion from,,.., rU..P.T 

Rhapsody, GH-

12/1 , Sector-1, 

Gr. Nolda 
\ /;);.1376i~i~i':I W~tet\J~partmenl · 

IL l' (~( •.,~,~~nJi1~\ "d~ecorcl -~s .. being 

~~ ~ <~1a~9tJ.!JJ'e . 
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I b. Proj~ct has not maintained j 
' I records regardillg water I 
I 

I 
consumption In I 

construction i.e. water j 
I 

l I tanker procured from STP 
t Supertech Ltd., 17.09.2.022 Under Not Project has not maintained I 10. 

Ecovillage-1, Plot Construction Installed records regarding water 

j No.-8, sector-1, consumption In construction 

Gr. Nolda i.e. water tanke~ procured · 
I 
' from STP 
' -· 

GroL1nd water abstraction 1 11. ; Rajhans 17.09.2022 Under Installed a. 
' Residency, Construction 2 Nos (7.5 is being done by prqject , 

Rajhans lnfrat.eh HP each) proponent w;lhoul I 
(p) ltd., GH-068, obtaining statutory 

Sector-01, Gr. permission from U.P. I 

' 

Nolda west. Ground Water Department 
I 
I and no record is being 
I maintained. I 

I i b. Project has not rnaintained 
I 

records regarding water 

I 

I 
I 

in I 

I 
consumption 

' 
construction i.e. water 

' tanker procured from STP ' 
I ' 

~ 12 ·· M/s Arihant 19.09.2022 Completed Not Project has installed flow 

' · Infrastructure. Installed meter on water source 

: Arihant arden, provided by GNIDA, but 
I 

I 
during inspection no record I : GH-07A, sector~1, 

I 

Is being maintained for water ! Gr. Naida I 
consumption. 

I 
I 
i 

13. ! Mis .~anchsh~ 19.09 . .2022 Completed Installed Ground water abstraction is 

... .. --:--...,, 
1 Hynt::.hf;\~1\ , 2 No. (20 being done by project 
I .J 

HP) proponent without obtaining ! ' I Sectdi-~1, Gr. 

7 
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'_, ..... .,,._ 

33 

II Neida west 

I 
statutory permissTonlrom 

U.P. Ground Waler 

Department and no record Is 

i I 
being maintained, 

' 

14. 1\/1/s ACE Infra city 19.09.2022 Completed Installed Ground water abstractloniS· 

developers (P) 2 Nos being done by project 

Ltd .. ACE Aspire, (10HP proponent without obtaining 

GH-058, Sector- each) statL1to1y permission from 

1 
1, Gr. Nolda west I I 

! U.P. GrounrJ Water 
I 

i Department and no record Is 

being maintained. 

15. Mis Apex· 19.09j2022 completed Installed Ground water abstraction is 

developets Ltd,. 2 being done by project 

Apex Golf Nos(5+3H proponent without obtaining 

Avenue, GH-01, P) statutory permission from 

Seotor-1, Gr. U.P. Ground Water 

Noida west, Department and no record is 

being maintained. 

I 
16. Gaur City-2, 13.09.2022 Completed Installed Ground water abstraction Ts. 

I Gaursons 25 Nos being done by project, 

Promoters Pvt. propone11t without obtaining I 
Ltd., Gaur clty-2, statutory permission from 

j plot no- GH-01, U.P. Ground Water 

sector-16C, Gr. Department and no record is . 

being maintained. 
I 

Nolda I 
' ' ' . 

Ground water abstraction 16 17. 'Gaur 1·3.09;2022· Completed Installed 
' 
Saumlaryam, 9 Nos being done by project 

Gaursons Rf!Eifty proponent without obtaining 

Pvt. Ltd., Gaur statutory permission from~ 
1 - /.r.~~' ~ 

lr--~--1, 
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.. 

I Saundaryam, Plot 

I 
U.P. Ground Water I 

No- GH-05C, Department and no record is 
I 
: Techzone-IV, Gr. I being maintained. 

I I I ' 

I , Nolda I I 

I·--··-·-- \ Ground water abstraction? 
i 1 B. Gaur City Mall, 13.09.2022 Completed Installed 

i Gaursons Hi- 01 Nos being done by project 

: Tech lnfrastruture proponent without obtaining 

i Pvt. Ltd., Plot No. statutory permission from 

I 
C-1 B/GH-01, U.P. Ground Water I 
sector·4, Gr. Department and no record is 1 

I '. Noicla being maintained. : 

I. 
---•+• -

i 19. Gaur City-1, 13.09.2022 Completed Installed Ground water abstraction is 

Gaursons Hi-

I 
18 Nos ~eing done by project 

I Tech proponent without obtaining 

I Infrastructure Pvt. statutory permission from 
I 

i Ltd., GH-01, Gaur 
I LJ.P. Ground Water 

I i City-1, Sector-4, Department and no record is i 
I Gr. Naida 

being maintained. i 

I I 
20. l M/s Shlrja Real 21.09.2022 Under Installed a. Ground water abstraction j 

I Estate 80th Construction 1 is being done by project I 
I (7.5HP) I Coco county proponent without 

GH-03C, seater- obtaining statutory 

10, Gr. Naida permission from U.P. 

Ground Water Department 

and no record Is being 

.· -~--·~ ro~~ maTntained. 

I '.'V -
b. Project has not maintained : 

records regarding water 
! 

i 
consumption In' 

I 
I 

I 

' construction i.e. water I 
i 

I 
tanker procured from STP 

I 
I 

... -----" 

9 
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_____ , 

li1-:-: Mis Sil<ka 21.09.2022 -i.Jncier;;nstalled 

: lnfratecl1 (p) ltd. 
I 

Construction ; 2Nos(21-1P 

: Sikka Kamrnya j each) 

Green : 

GH-028, sector· 

, 10, Gr. Nolda 
I 
I 

I 

I I 

i 

I 
I 

/ 22. Mahagun 21.oe;2022 Under j Installed 

Maantra-2 Construction / ·1 Nos 

GH-O·J/A, sector- i (5HP) 

10, Gr Noida I 

i I 
I 

I 
I 
I 

I 

I 
I 

I 

23. Mis Mahagun 21.09.2022 Completed Installed 

Ondia) Pvt. Ltd. 1 Nos 

I Mahagun (7 5HP) 
I 

Maantra-1 

I GH-01/8, sector-

i 10, Gr. Noids.. 

• 

ia. Grat.ind water-ab straction 

y project 

without 

statutory 

I 
I 
'b. 

I 
I 

I 

r 
! 
' 

0. 

is being done b 

proponent 

obtaining 

permission fro m U.P.: 

Ground Water Oe partment, 

s being and no record i 

maintained. 

Project has not rn 

records regardln 

ainlained j 

g water 

in 

water 

om STP 

consumption 

construction I.e. 

tanker procured fr 

Ground water ab 
. ... , 

straction : 

is being done by pro1ect 

without 

statutory , 

U.P. · 

artment: 

s being 

proponent 

obtaining 

permission from 

Ground Water Dep 

and no record I 

maintained. 

Project has not mai 

records regarding 

oonsunip!lon 

construction I.e. 

tanker procured fro 

ntained: 

water· 

In· 

Ground water abstra 

water 

mSTP 

ctlon. is 
project being done by 

proponent without o btaining 

·from 

Water 

ecord Is/ 

statutory permission 

U.P. Ground 

Department and no r 

being maintained. I 
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;-2•.1 Mis Mahagun 22.09.2022 Under Installed a. Ground water abstraction I 
· (India) Pvt. Ltd. Construction 5Nos is being done by project 

1 

! Mal1agun (7.5HPX2 proponent without i 

: , mywoad (Phase- +10HPX3) obtaining statutory 

! ·1, Pliase-2, · permission from U.P. 

i Phase-3} Ground Water Department 
I 

I GH-04, sector-16, and no record is being 

Gr. Nolda l. maintained. 
i Project has not maintained : 
I records regarding water 

consumption in 
' 

' construction i.e. water j 
' I 
I - tanker procured from STP I ,, 

25. , M/s Divyansh 22.09.2022 Completed 1Nos Ground water abstraction 1s I 

: Infra hight (P) Ltd. (5HP) being done by project I 
I I Divya11sh Infra proponent w1thout obtaining I 
i 
I 

1 

GH-03H. sector- statutory permission from 

I 16c, Gr. Neida U.P. Ground Water 

I 
I 

I Department and no record is i 

I I being maintained. 
I 

I 

I 
I 26 Cherry County 23.09.2022 Completed Not Project has installed flow 

' M/s ABA groLJp- Installed meter on water source I 

i county provided by GNIDA, but I 
I Infrastructure (P) during inspection no record 
I 

Ud. Is being maintained for water I 
GH-058, consumption. I 

i Techtcne-IV, Gr. 

: Noida west. 

"~~ 
27. ATS Hg~elCrart 21.09.2022 Completed Installed Ground water abstraction is 

(lia8PY Trails) 5HPX2No being done by project 

Sh rid hara s proponent without obtaining 

lnfratech (P) Ltd. statutory permission from; 

Ir 
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I GH•02A, sector-

110, Gr. Nolda 

I 
· 28. I Nirala lnfratech 

I ' 

I l (P) Ltd. 

' i Nirala Estate 
I 
· GH-04, sector-

Techzone-4, Gr. 

Nolda 

29. La Resldentia 

La Resldentla 

GH-06A,sector-
1 

! Techzone-4, Gr. 

I Neida 
i 
I 

I 

I I 
L __ L 
I 30. I M/s Galaxy Vega 
I 

M/s Galaxy 

Infrastructure (P) 

Ltd. 

GH·08C, Seotor­

T echzone-IV, Gr. 

Noidawest. 

24.09.2022 

37 

I I U.P. Ground Water 

I . Department and no record Is i 

I I being malt1tained. 

Under - ; NOT- ---1 Project--haS- fns1e11eo fiow 

Construction Installed meter on water source 

I providerJ by GNIDA, but 

during inspection no record 

is being maintained for woiter 

consumption. 

24.09.2022 Under Installed a. Ground water· ·absiraction ·: 
is being done by project . 

proponent without . 

24.09.2022 

Construction 2 Nos(1.5 

HP+18HP 

l 

Under Installed 

Construction 1 Nos 

(10HP) 

obtaining 

permission 

statutory 

from U.P. · 

Ground Water Department i 
and no record Is being ' 

maintained. 

b. Project has not maintained 

records regarding water 

consumption in 

construction i.e. w;;1ler 

tanker procured from STP 

la. Ground water abstracifOn 
is being done by project 

proponent without I 
obtaining statutory 

permission from U.P. / 

Ground Water Department I 
and no record is being i 
maintained. I 

1

b. Project has not maintained ' 

i , 
1 

records regarding water . 
L..-- ______ .....L ____ .._. ______ .L----->------· - --

12 
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r-· ----1 

' 
I 
I 
I 

M/s Eros 

Sampooranm 

(Mis Samporanm 

management Pvt. 

Ltd.), GH·01, 

Sector-2, Gr. 

Noida west. 

I 
I - M/s Jlvl Florence, 

/ Plot No. DV-GH-

p2 
I 
I 
I 

· 09C. Sector-

Techzone-4, Gr. 

Naida west. 

I 

- ·Mis NewTown 

(Mis Patel 

tnfractructlfre Pvt. 

Ltd.) Plot No.OH-

01, Sector-

Teclizone-4. G~ 

I Noid~-w~~,~ 
I .) 

I 

! 
27.09.2022 Under Not 

Construction Installed 

I 
I 

27.09.2022 Completed Installed 

2 Nos 

(7.5HP 

each) 

I 
I 

27.09.2022 Under Installed 

Cosntructlon 1Nos 

(7.5HP) 

' ' 

i 
I 
! 

I 

I I 
-· I 

• 

consumption -
---

in 

construction i.e. water 

tanker procul'ed rrom STP , 

1. Project has installed flow · 

meter on water source 

provided by GNIDA, but 

during inspection no I 
record is being maintained I 
for water consumption. 

1. Project has not maintained , 

records regarding 
I 

water: 

consumption in 
I 

construction i.e. water: 

tanker procured from STP 

Ground water abstraction is I 
i 

being done by project i 
proponent without obtaining [ 

1 

statL1tory permission from , 

U.P. Ground Water , 

Department and no recorcl 1s I 
being malntalnecl 

a. Ground water abstraction ' 

is being done by project 

proponent without 

obtaining statutory 

permission from U.P. ! 
Grouni:l Water Department, 

and no recorcl is being ; 

m'11ntained. 

l;l. Project has not maintained , 
I 

records regarding water, 

consumption In 

I construction i.e. water i 
13 
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3. Observation of the Joint Cothrnlttee 

i. It is mentioned in complaint that Housing Projects/Builders are abstracting ground 

water illegally without obtaining Permission/ NOC from U.P. Ground Water 

department. Out of total 63 Housing Projects 33 11os of projects site inspected ano:l 25 

nos of projects have installed Bore well and inspection of rest projects is L111der 

progress 

ii. It has been observed that Ground water is being used by the said projects despite 

the availability of water supply provided by GNIDA. 

iii. During inspection it was found that no record being maintained by projects regarding 

source and quantity of water consumption 

iv. During inspection of many projects, the project representatives misleacl the 

inspection team about the water so.urce existin~ In the premises, as the:l' have own 

water source (Borewell) in the premises and water supply facility from GNIDA. 

4. Action Taken Report 

•!• A letter dated 07.09.2022 was issued to 63 projects to produce required 

information in a forniat regarding source of water, quantity of water requirement 

NOC from CGWB/SGWD etc. Copy of same is annexed as Annexr..ire-3. 

•!• Notices have been sent by UPPCB to col1cerned 25 no. of projects out of total 

inspected 33 no. of projects, where aclverse material was found during 

verification of joint committee in cc)rnpliance of order dated 05.07.2022 of Hon'ble 

NGT in the matter. Copy of same is annexed as A11 nexure-4. 

•:• No reply has been produced by any of the concerned projects w.r.t. to notices 

issued for the compliance required . 

• ;. However only 7 of the projects have produced their information in tile format. 

Copy of same ls annexed as Annexurn-5 . 

.. 

4727



S. Proposed Action andJ~ecoinmendations of the Joint Committee: 

• Housing Projects/BUiiders at serial no. 1,5,(;),7,8,9,11,13,14,15,16,17,18,19,20,21. 

22,23,24,25,27,29,30,32,33 of Table·1 should be directed to permanently dismantle 

ail bore wells unless permission obtained from competent authority. 

.. Environmental Compensation should be calculated for illegal withdrawal (after 

considering the necessary rebate due to pandemic) as per Notification No. 

S.0.3289(E}, dated 24.09.2020 of MINISTRY OF JAL SHAKTI (Department Of 

Water Reso.urces, River Development and Ganga Rejuvenation) (CENTRAL 

Gl~OUND WATER AUTHORITY), Government of India. 

" Environmental Compensation should be imposed by District Ground Water Council 

on recommendation of U.P. Ground water department against defaulter Housing 

Projects/Builders for illegal abstraction of ground water. 

D GNIDA should continue uninterrupted supply of water to Group housing 

Projects/Builders. 

o Housing Projects/Builders should be directed to maintain proper logbook regarding 

source and quantity of water consumption. 

• Projects may be directed to give undertaking regarding water consumptions only 

from GNIDA supply. 

• Under Construction Projects/6uilders should be directed to use only STP treated 

water Jn construction and ground water should not be Lised in any circumstances. 

.. It is submitted that in the matter of O.A. no. 438/20"18 Arti Vs. CGWA & Ors, related 

to Hotel, Resort etc. Regional Director, CGWB, Lucknow vide letter dated 

os.og.2022 has asked to Nodal Officer of UPGWD to take the following remedial 

action against projects which are abstracting ground water without valid NOC :-

1. TL1bewell/Borewell may be sealed if Project Proponent does not hold a 

'""-t'F~ NOC • 
. : i~vironmental Compensation may be calculated for illegal withdrawal 

(after considering the necessary rebate due to the pandemic), with 

necessary coordination for Its recovery, as per CGWA guiclelines notified 

011 dated 24.09.2020 at SI. No.15. 

3. Operation of Tubewell/Borewell only be allowed to operate after obtaining 

proper NOC. 

The letter is annexed as Annexure-6 

15 

4728



4I

.. u- r .. r. t

( (_..;, ..

•I
Sh "J4«s-- -

4729



41-

. ,) . ..,,..... 

Item No. 03 Court No. 1 

BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

(By Video Conferencing) 

Original Application No. 392/2022 

Prasoon Pant & Anr. Applicant(s) 

Versus 

Union of India & Ors. Respondent(s) 

Date of hearing: 15.11.2022 

CORAM: HON'BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON 
HON'BLE MR. JUSTICE SUDBIR AGARWAL, JUDICIAL MEMBER 
HON'BLE PROF. A. SENTHIL VEL, EXPERT MEMBER 

Applicant: Mr. Ruchin Mebra, Advocate 

Respodent(s}: Mr. Pradeep Misra & Mr. Daleep Dhyani, Advocates for UPPCB 
Mr. Atif SUhrawardy, Advocate for CPCB 
Mr. Deepak Dahiya & Mr. Mobit Yadav, Advocates for Gaursons Hi-Tech 
Infra.structure Pvt. Ltd. 

ORDER 

1. Issue for consideration is the compliance of judgement of the Hon 'ble 

Supreme Court in MC Mehta v. UOI, (1997) 11 SCC 312 for regulation of 

indiscriminate boring and withdrawal of ground water for sustainable 

water resource management. Regulatory measures expected in terms of the 

said judgement are water conservation, rainwater harvesting, recycling 

and reuse of water, afforestation, protection of water bodies, awareness 

and education. This includes mapping/survey, regulated extraction 

ensuring replenishment. While a specialised regulatory agency - CGWA 

has been created with powers of Central Government under section 5 of 

Environment Protection Act, 1986, other statutory regulators, including 

1 
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the District Magistrates and the Pollution Control Boards have to play their 

respective roles. 

2. Grievance raised by the applicants is that there is illegal extraction 

of ground water by the builders operating in Noida, particularly forty 

named in the array of parties as respondent Nos. 09 to 48 - Gaursons Or 

Gaur Builder, ACE GROUP, Trident Embassy, Eros Sampoomam, Coco 

County, ATS Rhapsody, Aastha Greens, Mahagun Builders, ATS 

Infrastructure Ltd., Nirala Estate, Gu1shan Bellina, Paramount Emotions, 

Capital Athena, Apex Golf Avenue, La Residentia, Arihant Arden, Stellar 

Jeevan.. Divyansh Flora, Galaxy Group, Lucky Palm Valley, Sikka. Kaamya 

Greens, Bulland Elevates, Supertech, Ajnara Group, Cheny County, 

Mangalya Ophira, Aims Green Avenue, VVIP Meridian, Vihaan Villas, 

Sindhuja Greens, Patel Neotown, Novel Valley, JNC The Park, Emenox La 

Solara, JM Florence, Amaatra Homes, Panchsheel Hynish, Samridhi Grand 

Avenue, Ratan Pearls and Rajhans Residency at NOIDA, (to be called the 

project proponents - PPs) 

3. According to the applicants, the statutory authorities have failed to 

prevent illegal extraction of ground water for commercial purposes 

resulting in depletion of ground water level in the area identified as 'over­

exploited' as per assessment of the CGWA. 

4. Vide order dated 05.07.2022, the Tribunal constituted a joint 

Committee of CPCB, State PCB and District Magistrate, NOIDA to verify 

facts and furnish an action taken report in the matter. It was directed that 

if any adverse material is found by the Committee, the affected parties may 

be put to notice of these proceedings and a copy of report be furnished to 

the said parties for their response, if any, before the next date. 

2 
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5. Accordingly, the joint Committee has filed its report dated 

07.10.2022 after field verification. Field verification was undertaken for 33 

group housing projects. 25 out of 33 were found drawing water illegally. It 

has recommended dismantling ofborewells set up without permission, levy 

of compensation for illegal withdrawal of ground water in accordance with 

Notification dated 24.09.2020 of Ministry of Jal Shakti, Department of 

Water Resources, River Development and Ganga Rejuvenation, Central 

Ground Water Authority, Government of India. The PP should maintain 

proper log book regarding the source and quantity of water consum.pti.on. 

Further recommendation is that the under construction projects should 

use only STP treated water. The report also refers to earlier order of the 

Tribunal dated 09.09.2022 in 0..A. No. 438/2018, Arti v. CGWA & Ors., 

dealing with illegal extraction of groundwater by the Hotels. Finding large 

scale violations, the Tribunal directed following action :-

"1. Tubewell/borewell may be sealed if project proponent does not 
hold a valid NOC. 

2. Environmental Clearance may be calculated for illegal 
withdrawal (after considering the necessary rebate due to the 
pandemic}, with necessary coordination for its recovery, as per CGWA 
guidelines notified on dated 24.09.2022 at Sl. No. 15. 

3. Operation of Tubewell/ Borewell only be allowed to operate after 
obtaining proper NOC." 

6. The Committee served notice on the PPs but they have not chosen to 

respond except M/s Gaursons (through Gaursons Hi-Tech Infrastructure 

Private Limited). 

7. We have heard learned counsel appearing for the parties and 

considered the report of the joint CQmmittee as well as stand of the 

appearing PP and documents filed by it. 

3 
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8. At the outset, we may notice that unregulated withdrawal of ground 

water is detrimental· to the environment and violates directions of the 

Hon'ble Supreme Court m M.C. Mehta v. UOI, supra. 'The regulation is 

necessary for water conservation which implies assessment of ground 

water level and impact of withdrawal ensuring adequate replenishment so 

that water level is not depleted and water balance is maintained. The 

report shows that 25 out of the 33 PPs have mstalled borewells and have 

not shown any permission for the purpose. Further, it is not shown 

whether extent of extraction of ground water is within the permitted limit 

as per piezometers and record and whether condition of replenishment 

followed. 

9. The appearing PP has filed copies of 3 permissions granted by the 

Ground Water Department of UP dated 04.1.2022 for the period from 

February/March, 2020 to February/March, 2025 only for one borewell 

each, as against 52 tubewells found to be have been dug by the three units. 

Adverse inference is to be drawn against those who have chosen not to put 

m appearance. However, by way precaution, they will be given opportunity 

to show permissions, extent of drawal of water and extent of 

replenishment. In case of appearmg PP, permissions are granted in 

January, 2022 only though the same mention period prior to the grant of 

permission and even prior to the UP Act under which permission has been 

granted. The permissions do not ensure the compliance of judgment of the 

Hon'ble Supreme Court m M.C. Mehta v. UOI & Ors., supra m terms of 

study of availability and ensuring replenishment. Applications for 

permissions have been filed in September, 2021 only. 

10. In our recent order dated 17.10.2022 in O.A. No. 438/2018, supra, 

in the context of illegal extraction of ground water by hotels in the State of 

UP, 70% of the establishments were found to be extracting ground water 
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illegally. Same appears to be the position in the context of the builders 

covered by the present proceedings. The Tribunal observed:-

"1 tol2 .... xxx ............ .................... . xxx .. .............................. ... xx:x 

13. From the above tab"le compiled by the CGWA with the 
assistance of District Magistrates, it is patent that more than 70% of 
establishments have been found to be extracting ground water 
illegally. Verified compliance status is said to be only for 55 units out 
of 1903, which is "less than 3%. Thus, situation is alarming as shown 
by rampant violations, defeating the directions of the Hon'ble Supreme 
Court in. MC. Mehta v. Union of India & Ors. (1997) 11 SCC 312 
requiring control and regulation of groundwater extractions. While a 
specialized body has been constituted in the form of CGWA, it is 
difficult to say that it is effective as expected. Observati.ons of the 
Hon~le Supreme Court that management of water resources is 
to achieve overall aspirational goal of sustainable development 
on principles of inter and intra generational equity, the 
precautionary principle, conservation of natural resources and 
environmental protection appear to have been completely 
ignored. 

14. The Authority directed to be constituted by the Hon'ble Supreme 
Court was for the following mandate:-

"7 . ... The mandate of the authority needs to include the following: 

* 

* 

To deploy river basins as the basis for regional planning for 
sustainable water resource management (along with 
commensurate land use). 

To prepare medium and long-term national land use plans inter 
alia including agricultural practices, human sett"lement 
patterns and industrial typology in consultation with 
Ministries/ Departments concerned based on the regional 
water supportiue capacity. 

To assess the present irrigation practices and cropping 
patterns, with respect to high water consuming crops and lay 
down National Agricultural Water Use Policy to encourage 
judicious use of water resources. 

To keep under review groundwater levels and quality, 
and surface water quantity and quality to devise and 
implement pragmatic strategies at plan and programme 
levels. 

To ensure maintenance of minimum. flows in the rivers 
so as to fulfil the riparian rights, to protect the flood 
plains, to as also to protect the vital ecologicalfunctions 
of the rivers. 

* To ensure techno-economic feasibility and to imp"lement 
programmes on reuse of appropriately treated sewage for 
agriculture, reuse of industrial wastewaters as 

s 

4734



industrial process water, use of treated sewage in social 
forestry and publi.c parks in municipal areas and reuse of 
treated wastewater in new housing complexes for non­
consumptive usages. 

* To protect, conserve and augment traditional water 
retaining structures. 

* 

* 

* 

* 

* 

* 

To protect, con.serve and augment natural and manmade 
wetlands in the country. 

To promote rain water harvesting in human settlement 
practices, particularly in cities with more than 1 o lakh 
population in ari.dfsemi-arid regions. 

To promote and implement modern and traditional 
water harvesting technologies to ensure minimal 
expenditure in groundwater harnessing. 

To design and implement programmes to arrest alarming 
rates of decline in snowline in the country. 

To ensure catchment area treatment, including construction of 
check dams, contour bunding, control of river bank erosion and 
plantation of endemic fast-growing tree species to arrest soil 
and water Zoss in all river basins. 

To ensure implementation of afforestation programmes for 
achieving a minimum of 33% forest cover as per the National 
Forest Poli.cy, 1988. 

To prepare and implement guidelines on water rate 
structure for various water usages commensurate with 
the production and scarcity value of the resource. 

To ensure community parl:icipation with a view to 
harnessing traditional krwwledge at all stages in the holo­
logical approach to water resource management" 

15. With evidence of large-scale illegal extraction of ground water 
and data of depleting ground water levels, stringent measures are 
required for sustainable water management. We have no other 
option but to hold that there is all round failure of the 
statutory authorities in complying with the mandate of 
judgement of the Hon,ble Supreme Courl:. 

16. This Tn'bunal has been dealing with the issue since 2012. 
Inspite of monitoring for ten years, the rampant non-compliance is 
continuing. There is unwillingness or neglect by the Authorities in 
peifonning their statutory functions which has also been recorded in 
earlier orders referred to above. There is consequential adverse effect 
on flow of river and streams whi.ch is obvwusly leading to disruption 
of aquatic ecosystems and food security. Salinization of soil is another 
well-known adverse consequences. 

17. It remains patent that CGWA is ill-equipped to handle the 
problem. Statuto11J framework is required to be revamped to 
give effect to the directions of the Hon,ble Supreme Court. The 
appraisal process, essential component of regulatory powers, 
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stands delegated to the District Magistrates or other 
authorities, without such authorities being equipped or 
mandated to conduct necessary appraisal. The result is that 
either groundwater extraction is taking place without any 
permission and with no adverse consequences or such 
approvals are being granted mechanically as a matter of 
course unconditionally or with conditions which are not 
monitored. Alternatives to ground water extraction in the form 
of re-use of treated water for secondary purposes are not being 
adequately considered. This is resulting in shortage of potable 
water for drinking purposes. 

18. Vide order dated 20. 07.2020 in Original Application No. 
176/ 2015, Shail.esh Singh v. Hotel Holiday Regency, Moradabad & 
Ors., the situation was reviewed exhaustively. The Tribunal expressed 
disappointment with the approach of the Authorities contrary to the 
mandate as per judgement of the Hon'ble Supreme Court Some of the 
observations in the said order are:-

"27. In terms of the Tribunal's previous orders {dated 
03.01.2019, Paras 29 and 311, and dated 11.09.2019, Para 24-2), the 
core issues that are required to be considered are: 

a. Has a robust institutional monitoring mechanism been 
evolved 

i- To define 'assessment unit' - wise carrying capacity 
and accordingly set (a) target replenishment levels 
and (b) plan for permissible levels of extraction, of 
ground water levels in OCS areas; 

ii. to assign individual target replenishment levels as 
a condition for granting extraction permits, and to 
audit such replenishment by those who are 
extracting groundwater; as well as to audit and 
measure actual carrying capacity periodically; 

iii. to monitor real-time implementation of conditions 
for permitting extraction of ground water; 

iv. to withdraw permits for extraction. of ground water 
failing target replenishment levels; as well as 

v. to sustain the fl.ow of rivers in terms of e-;flows and 
sustain other water bodies? 

b. Is there a provision for an impact study in light of 
projected data for the next 50 years (in phased manner 
with action plan decade-wise)? 

c. Has an effective and measurable plan been prepared for 
preventing depletion and unauthorized extraction of 
ground water backed by requisite mechanism in the form 
of manning and effective functioning of CGWA so as to 
ensure sustainable ground water management in terms 
of the Hon'ble Supreme Court mandate by which CGWA 
was created? 

1 Quoted supra, Para 20 
2 Quoted supra Para 23 
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d. Is the compensation regime against violators adequately 
deterrent? 

28. The answer is 'no'. ifimp1.em.ented, the current report would 
nullify the mandate of the Hon,ble Supreme Court by seeking 
to deregulate ground water extraction, ignoring its impact on 
the e-;flow of rivers, water bodies and overall sustainable 
management of scarce natural resources with emphasis on 
industrial development, without balancing development and 
environment. Irreversible damage cannot be allowed by 
extracting water beyond safe levels, without impact 
assessment. 

29. We, thus, hold that as per mandate of sustainable development 
under Section 20 of NGT Act, 2010, which has been held to be part of 
right to life under Article 21 of the Constitution, the regulatory 
authority must direct its policy towards preventing further depletion of 
and upgrading the groundwater levels based on impact assessment 
Extraction can neither be unregulated or allowed across the board 
without individual consideration. For this purpose, there is need to 
compile data by mapping all the assessment units individually 
in terms of current and estimated water level, drawal and 
replenishment and preparing a managementplanfor all such 
units. The CGWA being a statutory regulator for the country has to 
exercise overriding power in the form of statutory regulatory orders. It 
may have its own network and, to the extent found viable, utilize the 
network of existing Authorities like District Magistrates, Environment 
Departments, Departments of Irrigation and Public Health etc. The 
ground water assessment has to be done annually and placed on the 
respective websites of the Districts or States. Any extraction of 
groundwater has to be permitted keeping in mind availability of 
groundwater ensuring that there is no further depletion and ground 
water 1.evel remains at safe 1.evel. 

30. At this stage, we may notice that the regulatory mechanism of 
the CGWA ha.snot been adequate, as the report also notes. CGWA 
does not appear to have requisite strength nor enforcement 
mechanism nor strategies. This may be one of the reasons for failure 
in effective monitoring, defeating the object of law. This has led to large 
number of petitions before this Tribunal pointing out that illegal 
groundwater extraction was rampant. The plans for rain water 
harvesting and many other steps to a great extent remain 
largely only on paper. Remedial measures need to be taken in view 
serious challenges in protection of groundwater leve~ to save rivers 
and water bodies and the entire chain of environment.,. 

Paras 31 to 35 ... xxx .............................•. xxx .............................. xxx 

Review of pertinent case law re. Sustainable Development 

36. The principle of sustainable development is well established. 
We may refer to certain well-known decisions. In (1996) 3 SCC 212, 
Indian Council for Enviro-Legal Action and Ors. v. Union of India & 
Ors., the Hon'ble Supreme Court considered and explained the 
principle and laid down that compensation has to cover cost of 
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remediation. a The report in the present case is not compliant with this 
principle as observed above. The principle of sustainable 
devewpment, as a balancing concept, has been further discussed and 
explained in (1996) 5 SCC 647, Vellore Citizen's Welfare Forum v. 
Union of India & Ors. 4 The Publi.c Trust Doctrine has been discussed 
and explained in (1997) 1 SCC 388, M.C. Mehta v. Kamal Nath & 
Ors. 5 There can be no exemption to industries against 
sustainable development principle as held in (2001) 2 SCC 62, A.P. 
Pollution Control Boa.rd II v. Prof. M. V. Nayudu (Retd.) & Ors. 6 In (2004) 
10 SCC 201, State of W.B. v. Kesoram Industries Ltd. & Ors., there 
are observati.ons to the effect that deep underground water belongs 
to the State and is governed by the Public Trust Doctrine (Para 
387). Use of water for irrigation purpose may be permissible but it 
cannot affect reuse of water by others. Reference was made to the 
judgement of the Kera.la High Court in (2004) 1 KLT 731 restraining 
Hindustan Coca Cola Beverage from using groundwater for its plant 
It was observed that the State was under duty to protect ground water 
against excessive exploitation (para 389). The issue involved therein 
was justi..fiabil.ity of levy of cess on minor minerals by the Central Govt 
whi.ch was upheld by majority. These observations are in the minority 
judgement but on this issue, there is no contra view in majority 
judgement In (2006) 3 SCC 549, Intellectual Forum, Trupa.thi v. State 
of A.P. & Ors., the said principles ha:ue been reiterated.7 We may refer 
to _the need for impact assessment to give effect to sustainable 
development and precautionary principle. In recent judgement in 
(2019) 15 SCC401, HanumanLaxmanAroskarv. Union oflndiaB, the 
environmental rule of law has been discussed as follows: · 

"35. The Constitution (Forty-second Amendment) Act, 1976, 
which came into force with effect from 3-1-1977, inserted Article 
48-A to the Constitution which mandates that the State shall 
endeavour to protect and improve the environment and 
safeguard the forests and wildlife of the country. Article 51-A(g) 
of the Constitution places a corresponding duty on every citizen 
to protect and improve the natural environment including 
forests, lakes, rivers and wildlife and to have compassion for 
living creatures. Following the decisions taken at the United 
Nations Conference on the Human. Environment held at 
Stockholm (the Stockholm Conference) in June 1972 in which 
India parti.cipate~ Parliament enacted the Environment 
(Protection) Act, 1986 to protect and improve the environment 
and prevent hazards to human beings, other living creatures, 
plants and property. 

144. The environmental rule of law provides an essential 
platform. underpinning the four pillars of sustainable 
development - economic, social, environmental and peace [ 
United Nati.ans Environment Programme, First Environmental 
Rule of Law Report .... The environmental rule of law becomes a 
priority parti:cula.rly when we acknowledge that the benefits 
of environmental rule of law extend far beyond the 

B 'IJ 35, 42, 144, 149 & 150 
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environmental sector. While the most direct effects are on 
protection of the environment, it also strengthens rule of law 
more broadly, supports sustain.able economic and social 
developmen~ protects public health, contributes to peace 
and security by avoiding and defusing conflict, and protects 
human and constitutional rights .... Similarly, the rule of law in 
environmental matters is indispensable "for equity in terms 
of the advancement of the Sustain.able Development 
Goals (SDGs), the provision of fair access by assuring a rights­
based approach, and the promotion and protection of 
environmental and other socioeconomic rights .... 

149. In 2015, the International Community adopted the 2030 
Agenda for Sustainable Development and its 17 SDGs. These 
17 goals are: 

(i) Eradication of poverty; 
(ii) Eradication of hunger; 
(iii) Good health and well-being; 
(iv) Quality education; 
(v).Gender equality; 
(vi} Clean water and sanitation; 
(vii) Affordable and clean energy; 
(uli.i) Decent work and economic growth; 
(ix) Industry, innovation and infrastructure; 
(x) Reduced in.equalities; 
(xi.) Sustainable cities and communities; 
(xi.i) Sustainable consumption and production; 
(xii.i) Climate action; 
(xiv) Protecting life below water; 
{xu) Life on land; 
(xui) Peace, justice and strong institutions; and 
{xui.i) Partnerships to achieve the goals. 

150. Each of these goals has a vital connection to the others. 
Together, they provi.de an agenda for human development: 
devel.opment in a manner which accords adequate protection to 
the environment. UNEP recognises that the natural 
environment-forests, soils and wetlands--contributes to the 
management and regulation of water availability and 
water quality, strengthening the resilience of watersheds and 
complements investments in physical infrastructure and 
institutional and regulatory arrangements for water access and 
disaster preparedness." 

37. In a recentjudgement, Madras High Court9 considered the issue 
of regulation of the groundwaterlD. It was also observed that drawal 
of groundwater without authority will be crimi.n.al offence of theft and 
mischief under Section 379 and 425 !PC. Such extraction must be 
scienti.fically monitored District wi.se with punitive consequences 
against violations. Following order was passed: 

9 Dated 03.10.2018, M/S. Sarooja Agro Foods v. The Chief Engineer 
lO~ 69to 82 
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"{l) The impugned order of regulation issued by the 1st 
respondent in G.O.Ms.No.142, dated 23.07.2014 is 
confirmed. 

(2) The respondents are directed not to grant licence, No 
Objection Certificate (NOC) or permission for the 
commercial establishments I person to extract ground 
water for commercial usage in the absence of fixati.on of 
water Flow Meter on the Board outlet, which is to be 
inspected. 

(3) The respondents are directed to inspect the functional 
quality and other established standards of the Flow 
Meters fixed by the persons, who all are applying for 
permissions I No Objection Certificate (NOC) and at the 
time of granting permisswn I No objection Certi]lCate 
{NOC}, the Flow Meter should be sealed properly by the 
respondents I Public Works Department (PWD) officials. 

(4) The Flow Meter must be sealed in such a way to prevent 
any tampering by any person. Quantum of Water to be 
extracted by individual.s, are to be fixed periodically as 
per the assessment to be made by the P. W.D. Authorities 
as per the Regulations. 

(5) The respondents are directed to measure the quantum of 
water extracted by the establishments I persons by 
taking meter reading every Month and accordingly, the 
same is to be regulated. 

(6) The respondents are directed to follow all other terms and 
conditions fixed for grant of licence I permission for 
Extraction of Ground Water for commercial usage as per 
the guidelines issued in G.0.Ms.No.142, Public Works 
Department dated 23.07.2014. 

(7) The respondents are directed to register the Police 
complaint in the event of identifying any excess 
Extraction of Ground Water by tampering the Flow 
Meters sealed or by any other means by any person. 
The case must be registered Under Section 379 of 
Indian Penal Code (IPC). In addition, if the water is 
wasted for causing wrongful loss, then Section 425 
of the Indian Penal Code (IPC) will also attract. 

(8) The respondents are directed to suspend the 
licenses by issuing show cause notices and by 
providing cm opportunity to the persons, who have 
involved in the offence of theft or violation of all 
other conditions stipulated in the Government 
Regulations, or if a criminal case is registered. If 
any person is convicted, then he shall be 
permanently debarred from getting licence for 
Extraction of Ground Water. 

(9) The District Collectors of all the Districts in the 
State of Tamil Nadu are directed to issue suitable 
directions/ orders to the Revenue Divisional Officer, 
Tahsildars and all other offi.cia1.s concerned to 
inspect and monitor the Extraction of Ground 
Water by the persons for commercial usage. 

( 10) The District Collectors of all the Districts are directed to 
constitute monitoring committees to monitor the 
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Extraction of Ground Water by the indivi.duals for 
commercial purposes. 
Each Monitoring Committee appointed by the District 
Collector concerned, shall consists minim.um of five 
persons and the Committee is empowered to monitor the 
Extracticm of Ground Water for commercial purposes by 
the individual persons and commercial establishments. 

(12) The Monitoring Committee shall consist of the 
following persons: 

(i} The District Environmental Engineer from 
Pollution Control Board of the state of Tamil 
Nadu. 

(ii) One qualified Public Works Department (PWD) 
Engineer from Water Resources Department. 

(iii) The Assistant Director of Zoology and Mining 
of the State Government. 

(iv) The Revenue Divisional Officer of the 
concerned locality. 

(v} One nominee from the office of the Chief 
Engineer, Central Ground Water Board of the 
Government of India. 

(13) The Monitoring Committee is entitled to collect proofs and 
documents in respect of the Extraction of Ground Water 
illegally and excessively by any person and submit a 
complaint I report to the District Collector concerned, who 
in tum, after verifying the same, shall register a complaint 
with the Jurisdictional Poli.ce for registering a criminal 
case under the provisions of Indian Penal Code (IPC). 

(14) It is needless to State that, only in the event of compliance 
of the regul.ation.s and conditions imposed in this order, 
the persons I establishments shall be allowed to extract 
the Ground water for commercial usage or for commercial 
purposes. 

(15) The 1st respondent / Secretary, Public Works 
Department is directed to issue consolidated instructions 
in this regard based on the order passed in the present 
writ petitions to all the District Collectors, enabling them 
to implement the Court orders promptly." 

19. Directions issued by the Tribunal in the said order are:-

" 
39. In the light of the above discussion, we direct as follows: 

a. MoJS may ensure requisite manning a.n.d effective 
fenctioning of CGWA so as to ensure sustainable ground 
water management in terms of the Hon'ble Supreme Court 
mandate by which CGWA was created. 

b. Let CGWA and MoJS comply with the directions of this 
Tribunal in orders dated 3.1.2019, 7.5.2019 and 11.9.2019, to 
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have a meaningftl.l regulatory regime and institutional 
mechanisms for ensuring prevention of depletion and 
unauthorized extraction of ground water and sustainable 
management of groundwater in. OCS areas. Regard must be 
had to water availability and safe levels to which its 
drawal can be allowed, especially for commercial 
purposes, based on available and assessed data in each 
"Assessment unit". Procedures for assessment of individual 
applications and institutional mechanism may be clearly laid 
down. 

c. As per orders dated 3.1.2019, undertaking an impact 
study in light of projected data for the next 50 years (in phased 
manner with action plan decade-wise). 

d. There mu.st be no general permission for withdrawal 
of ground water,. particularly to any commercial entity, 
without environment impact assessment of such activity 
on individual Assessment units in cumulative terms 
covering ca.rryi.ng capacity aspects by an expert 
committee. Such permission should as per Water Management 
Plans to be prepared in. terms of this order based on mapping of 
individual assessment units. Any permission should be for 
specified times and for specified quantity of water and not in 
perpetuity, and be necessarily subject to digital flow meters 
which cannot be accessed by proponents, with mandatory 
annual calibration by authorized agency at proponents' cost. An 
annual review by independent and expert evaluation 
must audit and record ground water levels as well as 
compliance with the conditions of the permission. Such 
audits must be published online for transparency and to track 
cqmpliance and year-on-year change in. ground water levels, 
and swift action taken again.st those who fa.fl audit, including 
withdrawal of permission, blacklisting, initiation of prosecution 
and recovery of deterrent compensation as per CPCB regime. 
Records must be maintained online and for a sufficient and 
reasonable time. 

e. As observed in para O(a) and 29{a) above, all OCS 
assessment units must undergo water mapping. Water 
Management Plans need to be prepared for all OCS 
assessment units in the country based on the mapping 
dat~ starting with Over-exploited blocks. The Water 
Management Plans, data on water availability or scarcity 
and policy of CGWA must be uploaded on its website for 
transparency and public involvement. Such exercise may 
be done expeditiously, preferably within next three 
months." 

20. The Tribunal .further considered the matter vide order dated 
25.02.2022 as noted earlier. Earlier directions were reiterated and 
compensation levied in some matters but in the present matter, notice 
to the affected establishments was issued so that principles of natural. 
justice are followed. 
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21. In the light of rampant violations as found above, further 
question is what further course of action is to be adopted. As already 
observed, extent of compliance is only to the extent of 3 % and 
established non-compliance is more than. 70%. There is a grey area of 
about 25% for want of information being furnished or collected. 

22. Under the circumstances, case appears to be made out for 
directing seeding of all establishments operating without 
mandatory consents to operate as per Water Act;, till 
compliance and registering criminal cases for theft of 
groundwater against owners of the establishments. We have 
already referred to, in para 18 above, the law on the point that 
ground water vests in the State and extraction is not 
permissible without consent of the State. Further, such 
extraction can only be on payment of laid down charges. There 
is also need to recover compensation for illegal drawal of 
groundwater equal to the cost of such water with deterrent 
element with reference to the turnover of such establishment 
and also equal to the cost of restoring the environment. We 
leave this course to be adopted as per law by concerned 
statutory authorities. 

23. However, weji.nd it necessary to direct deposit of interim 
compensation atleast at thefloor leveL We called upon learned 
Counsel to assist as about the quantum of interim 
compensation. 

24. Learned Counsel for UP Jal Nigam suggests that interim 
compensation may be as per guidelines dated 24.09.:2020 
(though found to be inadequate by the Tribunal in earlier 
judgement dated 25.2.2022 in OA2015). According to hi~ such 
interim compensation should be for atleast five years prior to 
filing of this application as per section 15 of the NGT Act but 
in any case from 1.10.2017 to 30.9.2022. It works out to Rs. 
50 lakhs per establishment having more than 100 rooms, Rs. 
25 lakhs per establishment having 50-100 rooms and Rs. 10 
lakhs per establishment having upto 50 rooms. This is 
calculated at the rate of Rs. 80 per KL/cubic metre, taking 
consumption to be 350 KL per room per day, which comes to be 
Rs. 10,000 per room per year. For 100 rooms, it will be Rs. 10 
lakhs per year and for five years Rs. 50 lakhs. Same basis 
applies to other calculations. No other basis is suggested by 
any le~ed Counsel. We f"md the suggestion to be acceptable . 

.25. After hearing learned Counsel for the appearing 
establishments, we direct interim compensation at above rate 
be deposited by all the establishments identified as extracting 
groundwater without permission as well those not having 
consents to operate under the Water Act. Any earlier deposit 
will be adjusted in the interim compensation,, subject to 
verification by the District Magistrate. This will be without 
prejudice to further action by statutory regulators as per law. 
Deposit may be made within one month with the respective 
District Magistrates, failing which theft cases be registered 
against the concerned establishments and borewells sealed. 
The compensation deposited will be kept in separate accounts 
by the District Magistm.tes for utilisation in accordance with 
the respective District Environment Plans within six months for 
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improving water quantity and quality, restoring water bodies 
and taking other relevant measures in their respective 
Districts. This task may be given specifically to an officer of 
level of ADM, who may report to tlr.e District Environment 
Committee already constituted as per directions of this 
Tribunal dated 26.09.2019 in OA No. 360/2018, Shree Nath 
Singh vs. Union of India & Ors. 

26. We also direct thejoint Committee constituted by CGWA, 
mentioned in para 11 above, to assess final compensation as 
per above guidelines, after giving opportunity to the concerned 
establishments, within three months. Any party aggrieved by 
such orders can take their statutory or other remedies as per 
law. This order may be served by the Committee by-email on all 
the identified violators individually within one week. 

27. We further direct the Committee constituted by CGWA as 
mentioned above in para 11 may verify the compliance status 
in respect of establishments for whom such status lias not been 
so far veri]r.ed either on account of such establishments being 
closed or having not furnished the information. This may be 
done within one month. On such verification, above course of 
action may be followed for them. 

28. Action may also be taken for the establishments having 
not taken requisite consents under the Water (Prevention and 
Control of Pollution) Act, 1974 and Air (Prevention and Control 
of Pollution) Act, 1981. 

:29. We further direct that while granting consents, 
requirement of installing digital water metres connected to 
central servers may be laid down. Concerned establishment 
may be required to furnish an ~ppraisal report' with regard to 
the quantity of ground water available for extraction in the 
area and replenishment measures proposed by the concerned 
establishment such as rain water harvesting, sewage 
treatment, use of treated sewage. Such Appraisal report may 
be duly verified by the State PCB by an appropriate mechanism. 
Such project proponents may also undertake measures to 
compensate environment, particularly augmenting water 
quantity and improve water quality by afforestation, education 
and other measures which may be mentioned in the consent 
conditions and NOCs for extraction of ground water. Further, 
in respect of establishments having water supply from the local 
bodies and also extracting ground water, there should be 
separate digital metres in respect of both sources. 

30. We also direct the concerned statutory regulators to look 
into and regulate use of potable water for non-contact purposes 
for which non potable water can be used to augment 
availability of potable water for drinking. If consentsjNOCs are 
not applied for within one mont~ the establishments may be 
closed by the State PCB. If filed, such applications may be 
examined within next one month. Consent mechanism may also 
cover conditions in terms of order of this Tribunal dated 
23.07.2020 in O.A. No. 400/2017, Westend Green Fanns 
Society vs. Union of India & Ors. applwable to such 
establishments. 
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31. The States other than Uttar .iPradesh may also study 
above directions and take further action by issuing necessary 
SOP though their Water Resources Departments and State PCBs 
within one monthfrom today. 

32. Though opportunity of hearing wa.s available to all the 
affected parties as they have been issued notices by PCB/DMs 
about present proceedings and will also have opportunity to 
present their respective cases before the joint Committee,, any 
party aggrieved by the above order, who claims that 
opportunity of being heard was not given by the Tribunal, is 
free to avail such opportunity by moving an application in the 
present matter, apart from statutory remedies against 
assessment/recovery of compensation. 

33. Report of status of compliance as on 30.04.2023 may be 
filed by the UP State PCB, after compiling the relevant data 
from the concern.ed District Magistrates by 15.05.2023 by e­
mail atjudicial-ngt@Jov.in preferably in thefonn of searchable 
PDF/ OCR Support PDF and not in the form of Im.age PDF." 

11. Following the above order, we issue directions for sealing of all 

illegally operating borewells and recovery of compensation for illegal 

extraction of ground water in the past considering the cost of such water 

with deterrent element and the cost of replenishing ground water level. In 

absence of clear data on these aspects, interim/floor level compensation 

can be equal to atleast 0.5% of the project cost of the PPs, apart from 

remedial action for future. The PPs may deposit compensation with the 

respective District Magistrates and the State PCB within one month from 

today, failing which the District Magistrate will be free to take coercive 

measures including filing of theft cases against the projects extracting 

ground water without permission and stopping the ongoing projects. Final 

compensation may be assessed by the joint Committee comprising of 

Regional Director, CGWB, Northern Region/or his Representative, 

representative of Uttar Pradesh Pollution Control Board and the District 

Magistrate. 

12. The joint Committee may also consider the data and view point of 

the PPs, if any, filed. We also direct that while granting consents, 

16 

4745



58 

requirement of installing digital water metres connected to central servers 

may be laid down. Concerned establishment may be required to furnish an 

'Appraisal report' with regard to the quantit;y of ground water available for 

extraction in the area and replenishment measures proposed by the 

concerned establishment such as rain water harvesting, sewage treatm.ent, 

use of treated sewage. Such Appraisal report may be duly verified by the 

State PCB by an appropriate mechanism. Such project proponents may 

also undertake measures to compensate environment, particularly 

augmenting water quanti1;y and improve water quali1;y by afforestation, 

education and other measures which may be mentioned in the consent 

conditions and NOCs for extraction of ground water. Further, in respect of 

establishments having water supply from the local bodies and also 

extracting ground water, there should be separate digital metres in respect 

of both sources. 

13. We also direct the concerned statutory regulators to look into and 

regulate use of potable water for non-contact purposes for which non 

potable water can be used to augment availabili1;y of potable water for 

drinking. If consents/NOCs are not applied for within one month, the 

establishments may be closed by the State PCB. If filed, such applications 

may be examined within next one month. 

14. The States other than Uttar Pradesh may also take necessary action 

on the subject by issuing necessary SOP through their Water Resources 

Departments and State PCBs within one month from today. The activities 

which need to replace use of potable wat~r may be listed and mentioned in 

consents. 

15. Report of status of compliance as on 30.04.2023 may be filed by the 

UP State PCB, after compiling the relevant data from the concerned District 
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Magistrates by 15.05.2023 by e-mail at judicial-ngt@gov.in preferably in 

the form of searchable PDF/ OCR Support PDF and not in the form of 

Image PDF. 

16. Other directions in the order dated 17.10.2022 in O.A. No.438/2018 

to the extent applicable to present context may also be filed. The joint 

Committee may continue the work of inspection of the remaining projects 

and adopt the same course of action as in the present matter and cover the 

action taken in the next report. 

Any person aggrieved by this order will be free to move this Tribunal, 

if not satisfied with the approach of the Committee in the matter. 

List for further consideration on 03.07.2023. 

A copy of this order be forwarded to Chief Secretaries of all the 

States/UTs by e-mail for compliance. 

November 15, 2022 
O.A. No 392/2022 
A 

Adarsh Kumar Goel, CP 

Sudhir Agarwal, JM 

Prof. A. Senthil Vel, EM 
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Ref. No 
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Date- I $'"1;,_s/ Ul.:J,. 

To, 
The Regfstrar, 
National Green Tribunal, 
Prfnclpal Bench, 
New Delhi. 
E-mail : Judicial-ngt@gov.in 

Sub.: Report in compliance to direction issued by Hon'ble NGT on dated 
15.11.2022 in matter of OA No. 392/2022, Prasoon Pant&. Anr. Vs. Union of 
India & Ors. 

Sir, 

That In compliance of the orders dated 15.11.2022 passed by the Hon'ble National 

Green Tribunal, New Delhi in OA No. 392/2022, Prasoon Pant & Anr. Vs. Union of India 

& Ors., the report of the status of compliance as on 30-04-2023 is annexed herewith and 

forwarded to you with the request that the same may be placed before the Hon'ble Tribunal 
for perusal. 

Encl:- As above. 

Capyto: 

Yoy::t 
(Vivek Roy) 

Chief Environmental Officer, 
Circle-1 

1. Member Secretary, U.P: Pollution Control Board, Lucknow for Information. 
2. Shri Pradeep Misra, Advocate, Hon'ble Supreme Court/ NGT, New Delhi for perusal 

and necessary action please. 
3. Law Officer-I, U.P. Pollution Control Board, Lucknow for information. 
4. Regional Officer, UPPCB, Greater Nolda. 

it~ -12 <fr, ~ ~. TJPtift T!'fR, 
~-226010 

~ : 0522-2720828, 2720Ba1 
$Ri : 0522-2720764, 2720676 
~-lfa : lnfo@uppcb.com 
~ : www.uppcb.~om 

I 
Chief Environmental Officer, 

Circle-1 

T.C.-12 V, Vlbhutl Khand, Gomtl Nagar, 

Lucknow • 226 010 
Phone : 0522·2720828, 2.720831 

Fax : 0522-2720764, 2720676 
E·mail : lnfo@uppcb.com 
Website : www.uppcb.com 
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Report in compliance to direction issued by Hon'ble NGT on dated 

15.11.2022 in matter ofOA No. 392/2022, Prasoon Pant & Anr. Vs. Union 

of India & Ors. 

1. Brief background 

Hon'ble NGT on dated 15.11.2022 in matter ofOA No. 392/2022, Prasoon 

Pant & Anr. Vs. Union ofindia & Ors. has passed following order: -

" ..... 11. Following the above order, we issue directions for sealing of all 

illegally operating bore wells and recovery of compensation for illegal 

extraction of ground water in the past considering the cost of such water with 

deterrent element and the cost of replenishing ground water level. In absence or 

clear data on these aspects, interi111/noo1· level compensation can be equal to 

atleast 0.5% of the project cost of the PPs, apart from remedial action for future. 

The PPs may deposit compensation with the respective District Magistrates and 

the State PCB within one month from today, failing which the District 

Magistrate will be free to take coercive measures including filing of theft cases 

against the projects extracting ground water without permission and stopping 

the ongoing projects. Final compensation may be assessed by the joint 

Committee comprising of Regional Director, CGWB, Northern Region/or his 

Representative, representative of Uttar Pradesh Pollution Control Board and the 

District Magistrate. 

12. The joint Committee may also consider the data and view point of the PPs, 

if any, filed. We also direct that while granting consents, requirement of 

installing digital water metres connected to central servers may be laid down. 

~nce.1.ned establishment may be required tp fumish an 'Appraisal report' witl1" . .,. 

regard to the quantity of ground water available for extraction in the area and 

replenishment measures proposed by the concemed establishment such as rain 

water harvesting, sewage treatment, use of treated sewage. Such Appraisal 

report may be duly verified by the State PCB by an appropriate mechanism. 

1 
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Such project proponents may also unde1take measures to compensate 

environment, particularly augmenting water quantity and improve water quality 

by afforestation, education and othe~ measures which may be mentioned in the 

consent conditions and NOCs for extraction of ground water. Further, in respect 

of establishments having water supply from the local bodies and also extracting 

ground water, there should be separate digital metres in respect ofboth somces. 

13. We also direct the concerned statutory regtllators to look into and regulate 

use of potable water for non-contact pmposes for which non potable water can 

be used to augment availability of potable water for drinking. If consents/NOCs 

arc not applied for within one month, the establishments may be closed by the 

State PCB. If filed, such applications may be examined within next one month. 

14. The States other than Uttar Pradesh may also take necessary action on the 

subject by issuing necessary SOP through their Water Resources Departments 

and State PCBs within one month from today. The activities which need to 

replace use of potable water may be listed and mentioned in 

consents. 

15. Rep01t of status of compliance as on 30.04.2023 may be filed by the UP 

State PCB, after compiling the relevant data from the concerned District 

Magistrates by 15.05.2023 by e-mail at ji.1dicial-ngt@gov.in preferably in the 

form of searchable PDF/ OCR Suppo1t PDF and not in the form of Image PDF. 

16. Other directions in the order dated 17.10.2022 in O.A. No.438/2018 to the 

extent applicable to present context may also be filed. The joint Committee may 

continue the work of inspection of the remaining projects and adopt the same 

cou1·se of action as in the present matter and cover the 

actions taken in the next report. 

Any person aggrieved by this order will be free to move this Tribunal, if not 

satisfied with the approach of the Committee in the matter." 
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2. Action taken Report:-

I. Summary:-

,, 

1. All 63 projects to whom letter dated 07.09.2022 was issued for procuring 

information pertaining to source of water, quantity of water requirement 

and NOC from CGWB/SGWB, have been inspected by the Joint 

Committee. 

2. Out of 63 projects, in 41 projects illegal bore wells have been indentificd 

during inspections, in which Committee formed under Chairmanship of 

ADM(E), Gautam buddh Nagar vide letter dated 30-11-2022 (a copy of 

which is annexed as Annexure -1) in continuation to the previously 

fonned committee vide letter dated 18.07.2022, has sealed bore wells in 

12 projects and 10 projects have dismantled their bore wells, 03 projects 

have obtained NOC for ground water abstraction and rest 16 projects 

have submitted theii' representation to District Magistrate, Gautam buddh 

Nagar, regarding insufficient water supply/no water supply by Authority 

(a copy of which is annexed as Annexure-2). 

3. As per the decision taken in the Joint Committee meeting dated 

16.01.2023 regarding representation of PPs, further action has to be taken 

by GNIDA to provide water in required quantity or UPGWD to comply 

with U. P. ground water act, 2019, minutes of meeting is annexed as 

Annexure-3. 

4. In compliance of Hon'ble NGT order dated 15.11.2022, regarding 

deposition of Floor level compensation (0.5% of project cost as directed 

by Hon'ble NGT) for illegal extraction of gr0tmd water1 notices have 

been issued by Regional office, UPPCB, Greater Noida, to conceming 41 ,. 

projects for the same. Further, again directions have been issued to 38 

projects for deposition of Interim/ Floor Level Compensation by UPPCB 

based upon the project cost available with UPPCB. No data of03 projects 

JJ. .•• 

TI ."' f) --·.'I . . J, > 
..J - ~ ll 

• 

3 

4752



I 

pe1taining to the cost of the projects is available with UPPCB. However, 

UPPCB has requested GNIDA to provide data regarding the cost of the 

projects and also has addressed it to Nodal officer tJP.GWD Gautam 

buddh Nagar vide its letter dated 18.04.2023 in continuation to. the 

communication received from CGWB via email dated 18.04.2023, the 

c9pies of which are annexed as Annexure- 4 & 5. 

5. Further, UPPCB has initiated action under Water (Prevention and Control 

of Pollution) Act, 1974 against 29 projects show cause has been issued by 

the State Board. Apart from this, Show Cause Notices for imposition of 

Environmental Compensation as per CPCB guidelines to the tune of 

approximate Rs 2.21 Crores have also been issued. 

6. Jn compliance ofHon'ble NGT order dated 15.11.2022, UPPCB vide its 

letter dated 03.04.2023 has requested to U.P. Ground Water Department 

to take legal action against defaulter projects under Uttar Pradesh Ground 

Water (Management and Regulation) Act, 2019 also. A copy of the same 

is annexed as Annexure- 6. 

7. Summary of the Status in tabular form regarding action taken against 

projects with illegal water abstraction and defaulter found under the 

provisions of Water Act is being given in table I and 2 as below:-

Status of action against illegal water abstraction 

Table-1 

Total No.of Bore well Bore Not Project 

number Projects sealed by well seale having valid 

of in which Joint dismantl d NOC for 

projects Bore well Committee ed Ground water 

found abstraction 

63 41 12 10 19 * 03 

No. of Show 
Cause notices 

issued for 
deposition of 
interim/ floor 
compensation 

38** 

11< 03 Project having valid NOC for Ground water abstraction & 16 projects 
have stibmitted representation before Joint Committee. 
** 03 Projects have not provided any information regarding project cost 
although Show Cause Notices have been issued against these 03 projects also. 

<~~~,~ 
~ .~'\\I\'·~ 
~-- ·~ .;• • )Y .----...:\· ·. :·~ 
~. 

· 1 •, I \ 
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Status of compliance of Water Act (CTE/CTO) 

Table-2 

Total No. of Construction Show Cause Show cause Amount of I 
number projects work is closed Notice issued Notice under Show Cuuse 

of having CTE/ since long time under the process Notices issued 
projects valid CTO due to its own provisions of for imposition 

reasons Water Act of EC as per 
CPCB 

guidelines 
(ln Crores) 

---
63 30 02 29 2 2.21 

U. In compliance to the order passed on dated 15.11.2022, rest 30 projects have 

also been inspected apart from the earlier 33 Projects by the Joint Committee. 

The status of which is annexed as Annexure-7. 

III. Assessment of Final Compensation:-

In compliance of Hon'ble NGTs order dated 15-11-2022 regarding assessment 

of final compensation CGWB has nominated its representative vide letter dated 

31 January, 2023 for assessment of final compensation in coordination with 

UPGWD, UPPCB and District Administration. CGWA has also asked for data 

such as period of EC comprising number of days, consumption of ground water 

per day, total cost of project area and name of block area, regarding which 

Regional Office, UPPCB, Greater Noida has written vide Jetter dated 18-04-

2023 to U.P. Groundwater enclosing the list of 41 projects to provide the data 

for the assessment of final compensation. Final Compensation is proposed to be 

assessed and imposed by the Joint Committee as per the directio11s of Hon'ble 

NGT. 
-. 

IV. Further Actions 

i) U.P. Pollution Control Board is undertaldng further strict actions 

against the defaulters to ensure the compliance of Hon'ble NGTs 

order date 15-11-2022 under Water and Air Act provisions. 

. .-.nnv 
~ J{ ~ 

-
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Imposition of ·Environmental Compensation as per CPCB's 

guidelines is also under process against the defaulters as it shall act 

as a deterrent for continuation of violation of Arr' _and Water Act· 

provisions. 

Final Compensation is pr0p0sed to be assessed .an\i imposed by-·tlle:-~~ 

Joint Committee as per the directions ofHon'.ble NGT. 

********** 

6 
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UPPCB \:S \\I x ~ c{ ~ >I q:\lS\ 0 I t~ lj ~ u l~ttf ~ 
UTIAR PRADESH POLLUTION CONTROL BOA~C 

To, 
The Registrar General 
Principal Bench 
Hon'ble Natinal Green Tribunal 
Faridkot House, Copernicus Marg, New Delhi. 
E-mail : judicial-ngt@gov.in 

Sub:- Supplementary compliance report in Original Application No. 392/2022 
Prasoon Pant & Anr. Versus Union of India and Ors. 

Sir, 
That in compliance of the orders dated 15-11-2023 passed by the Hon'ble 

National Green Tribunal, New Delhi in O.A. No. 392/2022 Prasoon Pant & Anr. 
Versus Union of India and Ors., the supplementary Compliance Report is annexed 
herewith and forwarded to you with the request that the same may be placed before 

the Hon'ble Tribunal for perusal. 
Encl: As Above. 

Yours Sincerely 

(V;:ity) 
Chief Environmental Officer, 

Circle-1 

Copy to: 
1. Member Secretary, U.P. Pollution Control Board, Lucknow for information. 
2. Shri. Pradeep Misra, Advocate, Hon'ble Supreme Court/NGT, New Delhi 

for perusal and necessary action please. 
3. Law Officer-1, U.P. Pollution Control Board, Lucknow for information. 

4. Regional Officer, UPPCB, Greater Noida. 

i'r:~. - 12 <fr. ffl'.ffer ~. ~ "'!"IR, 

~-226010 

~ : 0522-2720828, 2720831 
1f;cm : 0522-2720764, 2720676 
t-~ : lnfo@uppcb.com 
~ : www.uppcb.com 

J 
Chief Environmental Officer, 

Circle·1 

1 
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Order Date -15.11.2022 
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Supplementary Compliance Report In Original Application. 
No. 392/2022 Prasoon Pant & Anr. Versus Union of India & 

Ors 

UPPCB has earlier filed compliance repo1t vide letter dated 15.05.2023 in context 

of aforesaid case and OA 392/2022 Prasoon Pant & Anr. Versus Union of India & 

Ors. In continuation to earlier actions, further actions have been undertaken as 

under:-

1. Actions taken by UPPCB 

Out of 63 projects, construction work of 02 projects is closed due to their own 

reasons since long time. Out of 61 projects, 36 projects have valid CTE/CTO. 

UPPCB has issued show cause notices under provisions of Water Act and Air 

Act to the rest 25 defaulting projects at present. Further, prosecution is also 

proposed against these defaulting units, if they fail to obtain CTO and 

remained non-compliant. 

2. Actions taken bv CGW A 

CGWA has calculated final compensation as per data provided by UPPCB and 

Greater Noida Authority pe1taining to 41 defaulter projects in compliance of 

OA no. 392/2022 Prasoon Pant & Anr. Vs Union of India & Ors vide email 

dated 30.06.2023. UPPCB Naida has sent the proposal of imposition of final 

compensation as assessed by CGW A to the joint c01mnittee vide its letter dated 

30.06.2023 for approval of the proposal so that final compensation can be 

imposed and defaulter units be put to notice regarding it in compliance to 

Hon'ble NGT order dated 15.11.2022 (Copies attached as Annexure-1). 

2 
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1. 0m f~ (~rrffi). 1 1ia•·1~\oa"ITN 1 
2. ~ ~ t~ / ~). rr-: ~ 3ttdifT!CJ? fcrcpm i:n~Cl)xUJ. m rr'r'011 
3. tfl~tilr;;ilftltc, '3"0>f0 1i-'l'fl'~ 1Jld fcl11rT, lfrtili~fEi''JlR I 

~; i:rro ~ ii ~ 3l'rol.!o -.:io 392 / 2022 >Rff tR'f er 31-'!l CRTri ~ 3l"rrn 
mu-sm ~ mf.«:r ~ ~- 15.11.2022 m 3f:!Fr&r i;f ~rn ~ur•mn ,~ 
fctZr>.a Final Coinpcnsution 3~Tltlff fc}m- uWr m ~T ,q- I 

·11i::ie::1.:i. 

lJZtrlfl ~ ~ liTO 3T~ 6Rf mful ~ ~"lico 15.11.2022 C!)l ~ 

~1011 ~ m CJ51'C ~ 1 \rcffi. 3ncm cnr 3~ ~~'m'f ~ ~ tg fGmr~ 
111)~ cfi Cf7Jllf<'.1ll 3ITTw 'fu";:rfqi 02.06.2023 &RT 1Tfan xfgcrn ~ q:;) "l!<'~l'F't 

i:rR~:fl•JF!l.Jff tR Final Coinpens~tion c#t 1f1JRT fcr,-i) ~ ~ Fltfmr fcn-m 'filT ~ I ~ 

•'r 3l'CflTCi CfRFIT .g fcn ~~ ~-Tf'i-f ~ ~ mzr ~ qR[jl\il"ll3TI q\' Final 

Co111pen.,.u1inn q,') ·l"f!IRT "Hi%C1 ~ 00 c#r inn -g, \Jfl fcp 3~ cf>i mn:!crrtl ·~~~ 

,:mq4?J !ITtm cM' \ifT \rtt ~. ~) '1110 ~I cB ·3~·~1 cfl 3-~IC'l'i i( !.r.FFT\'I 

'Q~;ffi cnf Fhrnl Compcnsu.tion cfi'r ~ Wfrr cffT \i'fT 'f!C~ I 

1·rcrc:Tt1 

i.:rfufRftt: 
1. l]Is<l "Q?:f]CRor 3lftrclrr* (Cfm-"t). \jQ]'Q ~T ~DT ~. ~rr'0i tJir ~';fl2T 

"HT(fX ~~I 
2. ~ 'l-1\rlc-1 ~@rcir. <F~ 1t-7T4 iJlc;f orGt, ~di cn'r ~2T 1 

~"'1'·i \,\\,~ 
I , \/ .. I I~ S,. 

~ "\rf~ 't.nrt ~u\ur~ nw Jl...t r' .. ':" 
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S. No. Nare and A4dress of the I'oj«t Project Cost Criltrl:1 for As per l!n\'ironmcnt:.il Clewn111cc Date of Map Datre of \·rrUicat.ion Tot.al No.ol AssC'Sse.me11tof -
inCr.(As ares6munt {Fresh \\'>let Rc,111ircmcnl) (KLD) Approval'Santin hy Joint committee number Years Enviourmnt
pt:r Ul'PCB of Projttf Water consumptin date Iron ,MA to dusc d:alr: ofd.ays Compensation as per
rrcord) Cl.ISi Start datt r,ro,n CGWAeuideline

Seotemb@r 2DZ0
I 2 J 4 5 • 1
I Aatha Green (AASTHA INFllACITV LIMITED) r101 No-03, OH- 324 27 CA 201 25May 2013 21 Marth 20!3 3589 98 81156262.5

04 Sccmr-04 \,realer ,._.oKUI Ullnr f\md.: ~h Certificate
2 ACEA$plrt (Promottt- MIS tdcal R~Jttcc.h P\t L1d ). GH-02A. 171.58 CA )04 30 January 2013 14 Det:tmbcr 2022 3605 9.9 123291000

TcchZonc--4. Greah:r 'Noida Wrsl Ccmfitalc
3 ACE C,ty (IDEAL REAi TECH PVTLTD), GH-0 I. S<ctoJ-CJI, 783 CA 66) 02 Jamusry 20 l7 J(J Dcccmbcr 2022 2188 6.0 163197450

Grc.ulcr NonJa Cct1 1fic:ate
4 Ace D1vino(STARCrrV REAL ESTATES PRIVATf. LIMITTD)Plol 661 CA 510 29Juoc:2015 22 March 2023 2823 7.7 161969625

No. GH- 14A. Sector-OJ Gte:1tcr Nollb Cetifiale
l Ain~ Grttn A,-cnuc (Airm Go1(Town Dcvclorcn Prin t, Limitctl) . 326.J CA Sil 14 l\.fan:h 1011 13 Man:h 2013 4)92 12.0 401703300

Phu c--1, Plol No-4, GH-04, Greater No1d ::i l\\'c,i), Gautam Budh Cert ificate
Nazat

,; Ajnara Homes (AT'V Realty I.JI.I.) rkJt No. 0 1-1-03, Sectur-16B, 369 62 CA 0 Ul No\'c-mbcr 2"10 16 Fchru.uy 2013 4490 U.3 0
Grc:ircrWnt, UnarPr.e\Jc:sh Certificate

7 Ajnara LeGarde (Aynra Rea/tech LlRlllcdl. GH-02. Scclor-168. 203,0016 CA 0 29 November 201 16 Fcbru:uy10!3 1905 5.2 0
GrCKlc:1 Noid:.i Wc::sl !Phase-I Tower O.E.f.G) Cert ificate

8 Apex. Golf Avenue (FLOR.A t. RF.ALCON PR.IVATE LIMITE D), GH.. 210,1317 CA ::!:!O 22 My 2015 28 Dt"C1:mbc r 2022 2777 7.6 68730750
03/SC-1, AdJoinil1gTcchZo nc, Gr. Noid.l wt$! (Tower A,H,C,D,E &.6 U.-rtific,uc
Vitt3«)

• ATS O~hn.:auc (Promolcr- M/1 St:tmty Real Est:alt$' P\-t. ltd.), Gll-14• 634.19 CA 3GI JO June 2015 14 December 20n ln4 7.5 110628450
Sector-I. Gr Nokb Certi fica te

10 ATS Hume Cn,tt: (Happy Trails), (Shridwra Infiatech (P) d ). GIi- 46,1 As per CTO 3Gi 23 M:m:hlUJII 24 Deember 2022 1737 48 57373110
OlA,ttl.lor-10.Gr Nuula applaton

furn,
II ATS lthapsody1Promutcr- OAR Hou:. 111s L1m,1cd} GH-12/1, Secior-1, 415.93 CA 217 06 Man:h 1017 14 Dctcmbcr 201.:! 2109 58 51485962.5

Gr Noda Cert ificate
12 Ilut!aud Ek\'atc<i (Bl.tl.l.ANO BUJLDTECH J>VT t ro }, Plot No GH- 21!4 ss CA 195 13 Jannary 20JS 20 Fcbruuy 201] 2960 8.1 43290000

3A., Sect.t-IC. Grater Noda, Gautam Budh naar Certificate
IJ C:ipitul Atlu:-n.:1 {CAPITAL JNFRATEO-IOMES PRIVATE 350 A.spcrCTO 329 27 F.:hnmry 201:i I0January 2023 3604 99 1333930S0

LIMlTE.Dl, GH-12A-2. S,:c1or-Ol. Gr. Nod.a aoplu.::1hon
fom,

14 Cococounty (Prumo1tr- Ml-s SHIRJA RE.Al. ES fATE SOLUTIONS 262 95 AsperCTO 136 I:; J:mcary 2017 1:5 Do..-cmbcr2022 2162 59 57401100
PVT I.TD). GH-03C. sCClor-10 Gr. J\'uida upphi.2ton

"'"'15 1)1vy;in.'ih Flor:, (Promoter f,.·t/s DiYyamb Infra hi~I !Pl Ud.), Plot No.- 128 A-srw-• Rcra 147 231,,foyl0ll 27 December 2012 3505 9.6 35642625
03H/GH-0I etor-iC, Gaar City-2, Gr Nods apphcauor1

fonn
16 E.t.o,·ill:.i¥t:= HJ (SUPERTECH LIMITI:.D }. Plt•t Nu. GH-06. Src1t1r 168 479NTJ CA 982 08 September 2014 IG Fcl,ru:u')'!lPJ 3023 8.4 3"10594425

Grc-;,ilcr No111.l. 1Ph.t:sc-l. 10 Tuwc:s unlvl Ccrhliclc
17 Gala Blue Saphhre (GLD INFRA PR.OJECTS PRIVATE 726.5 CA J85 I 2 Dcu:mbcr 10 17 22February 2023 1898 52 82207125

LII ED)Plot No. C-U3, Se.tor 4, Grater Noda.GtamBudh moat Certificate

JR C.::ib.,:y Diamond Pbm(ASTt:ROIO SIIELTERS lfOMES rvr LTD) 27766 CA 134 Oi Jun 2016 11 fcbns.,n. 201J 2451 67 i46J1550
Pot no.CtA St4, Gre»er Nod», .GALTAM BUDHNAGAR erficate

19 L-1.n.y RuyJlc fPRITHVEtt.N!rl.: BUILD\\ rt L PRIVATE ll/0<2 CA l'7 24 July 23 23 rh 2023 lS29 97 j(i.26()475

LIMITED). PtNo GHO+, Setor-IC Ga tty 2, Greutr Noda, ('"cmficJlc
tar Pradesh

20 Gala Vega (Promoter- Ms Pn hara Promoter(P)Ld) GH0+C 6i JO-I c., 392 27 hne 2013 '1-4, December 2022 3467 95 IUB309S0
Setwr-Techrone.IV, Gr Noda wt lower l, Gnd Convenient etfia
ShoppunwCr) -- ~
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21 Gam City Mall, Plot No.C. I BJ GH-01, ,tttnr4 , Gr. NoiJa G51 CA lt was informed by PP that puoyt has 31 Decnh r 2022 00 0
Certificate obtained pcnnis,100 h-om UrG'-' 'D tor

abslntehunof P'Uundwater through O 1
bure well. copy ors.a.me is ;u:tachcJ

11 Gaur Crly-1, GH-01. Stctor.-4, Gr. Noitb 112.8 As per I As. per information provided by PP. 07 04 January 202 00 0
project lcncr operational Tubewells/ Borewells ae

c.stablishcd by GNIOA. arKI no ground
water abstrcnon is beiag done byT'P
usctf.
2. Du rinyjuinl vi11t ihv.as fuunJ that oul
ohotal 18 bore wells. 11 bore wells (not
energued) were foWld wilhow PIUUJl and
electricity sur,ply. Itwas infon'Md byPP
thatall these bore wells were csd for
Gcok..'Chnica l Jnvcstip tton i c. to obttm

' information on the phyrical propet1ics of
50il earthwork! Hnd funnd.tlions at initial
i, ·o i.nd stage of proje<:t

13 Gwur City-2, GHO1, sectr -I6C, Gr. Noils 47l Alper I.kper inform. lion provided by PP, 06 04 J;anuary 2023 0.0 0
projctl Idler opera 1K>na l Tubcwclls/ Durcwclls arc

established byGNIDA ad no ground
waterabstraction ibe ing done by PP
self.
l. During jnirrt vis ii it was foun d that our
oftotlll 2:i ban: wells., 19bore wells (not
CflC'TglU'd) were found w,JhoUI purnp and
electricity supply It was infonnc:J by PP
1h31 all thcst bore wtlk were IJS(:d for
Geotcch nrcaJ lnvc.-:tip tion i.e. to obtain
information on the physical properes of
soil carthwort:s am.I fowdatio ns a1 mitia l
ground stage ofprejest

24 Gaur Saunda.r yam, PlotNo- GH--OSC , Tttbzo rx:.IV , Gr Nolda 581 CA 1. Jt wu inlormcd by PP that projoct has JI Dc:ccmbcr 2022 0.0 0
Certi ficate obDincd permission from UPGWD for

absJ;rac tion of grnuod water through 01
bore wi:1~ copyohame is 11thst:hed .

2. Duringjomt vtsit. il '4-..S fomd tha1 oul
of total 09 bore wells, Oibore wells (nnc
energized) wm: found wi1hoU1 pump and
dectnc1ry supply. ltwas mronnr:d by PP
that e.11 lhcsc: bo,c well$ were used ror
Geo1r.ch111ral lnvcstita1ion i r: rn obtain
informaton en tbe physical properties of
so il ea rthworks and foundation., at initial
ground stage of projcC1

15 Gul<han Bclhna (GVI.SHAN HDMZ PRIVATE Ll~ilTEDI, Plol No 4t'i5.J7 CA h was informed by Pr dun proy:c1 hu 2'.! Fc.bruuy 2013 00 0
GH 02/A, Sector 1ft, Grcalcr Noicb Certi ficate obtained permirsinn from LUPGD fr

obsrrxt.un urground WllfCf lhr0WJh 01
bore we!l o py cf same is attar hed

26 IM F1urcn '-e (J.M HOUSING LTt> ), I'lut Nu. DV-GH-l)'}C, Sedw- 449 OS CA 445 4 September 2013 2-4 Occcmbc.1 2022 3398 9.3 17011B7S
T~chvl ne-4. Gr. Noitb west Certificate

A

2\,;(2
%7--
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79
27 INC The l' ;ul,. (JNCCnn'itnlthnn r,1 Lid.). GH- JC, Sector-16 C- 2.9475 CA )07 13 ;\pril :.01 I W Fcbn\:lf')' 2h2j 433] 1.i. 9 149581912.5

G r ea t e r N o i a Disinct- G a u ta m B u d d h a N a gut Ccrufc.ace
28 La Resident (Promoter- Ms La Residents Developer Pt Ltd), GH­ 110 » per Reta 1-•M.m:h!UII 24 December 2022 4303 11.8 0

06A.seztor-Techtone4, Gr Noda :.ipphc,dion
l'onn

29 Lucky Plam Vi::lly, KhMrn No 784 V,11-0isr:lkh ,nr.nr Stclbr jcevun, Nor - 30 December 2022 00 0
Sctor-I. Gr Noda wst Avu !.ablc rn

offi .. c n:cord
JO Maha!,_'1111 Muntr.i-1. (Pmrmrt-1• Mis Dhanys Promoter Pr , LtGil 177.41 CA 173 24 Ottobc1 :!013 15 Deccmbe 2022 3339 9 I •3323525

OI/B.sector-10,Gr Nolda (.."cr1ificn1c
31 Maha ,gun Ma n t ra - 2 Hebe I n tras t rueture P vt Lt d ) , G H -0 I / A , tor- 205 83 CA )06 24 Jun.: 21113 1➔ Dec ember :!022 3470 9.5 119450750

10, Gr. Nonb Certificate
32 Mu~;;un mrv:ood (Phusc-1. Ptw.sc-2. Phast'-J) M/5 /1.fahagun (India) 463 CA 1171 09 Murch :0l I 27 Derembcr 20n 4311 118 908672580

Pvt Ltd., GH-04. ,cc:1nr-l6. Gr NoirJa Ct:ttificale
33 Man,;olp Oph"• (MANGALVA RUlLDTFCH PRIVATE 67.75 C,I 286 27 Janwtry 201-' 2l Fcbru:ary 20Jl 3314 91 106627950

UMITr.DISOLAR.IS INFRA PROJECTS PV1' LTD Ccnifw:.tlC
), Plot no GH-16F, Sector-I, Grcater Noda West, Gautam BudhNa.gar-

34 Neos Town(M's PatelAdvance JV ) Plot Nu.GH03, Sector-Techzone­ 670.41 CA 624 U-1 M:irch2UII 14 Dcccmhcr 201:! 4303 11 ,8 302070600
4, Gr Noda west (Phase-l) Cc.t1iflca1c

35 Novel Valley (AKG Infra Pvt Ltd.• ) Kh.sra No. 288. 290.199. 302, Nol - 22 Fdiruary 20"_l 00 0
Vitlai;c Shahbcri. Nc;u Sccior-168, Greater Noida Ava,l:wk in

office record
36 Panchshttl Hynisb (Pllnchshcel 0utldn:ch P,t. ltll). Gll-OSA. Scclor- 405-24 CA 1R9 13 Ocrobcr'J.010 2x Dember 2022 4459 12.2 1◄4973237.S

!, Gr. Noda west Ccr11fica1e
37 R•Jhans Rt1idcncy, (Raj~n., lnfr.lteb {p) ltd). GH-06B. Sfc{Ur-111, Gr 127.81( CA 742 JI Cxccmbcr2111J JU Dcrcmbcr 2022 3286 90 89461350

Nanda west Certificate
38 Si4ka Kammya Gren (Promoter- Ms EcuGu:ccn Bu,khn:h Ip) ltd.}, 23018 CA 276 24 lle\.·embcr:!Ul4 15 D.:i:crrbct20:!2 2913 8.0 90448650

GH-018. sec101-I0, Gr. Noida Catilicarc
39 Sindhuja GreensVillage- Vaidpuna, Near Sector-I», Greaver Noda, Nol - 22 Mah 2023 0.0 0

Unar Pradesh Avail.able in

office record
40 VihaanGreen (Vihan Developers PvtLid), Plot No.GH-15C, Scctur 117 AsrcrCTO 96 2iJnty2011 22 \ford, 2023 42S6 11 7 30643200

I, Grester Nida. U'tar Prad:sh application
[um,., VVlr Horne ,McmJian {Promottr- Solit.urr: lnfr.i home- Pvt Ud), GC- 370 As pcrRcra 385 o Decemte 7013 18 Dc:1.-.:r,\bcr 1021 3185 90 142181562.S

0JK.I GH-03. Scctor-16C, Greater Noida, Ga4smBudhNagar (Phas­ application
I Phase-2 form

22.97651693
Note • During in!pL~tion of joint commillcc. water meters wen:: not ins1J.Ucd on borewells for calculation of total quunrumof groundwater abstraction in rh~ project~. due to which tt 1s

not possible to calcuf;,te the quantum of actual groundwater abstraction. Due to non-3vail..ab1llty of dataof actu.al wa1er consumption in the projects. hem.:c fresh wali.:r consumprioa
mentioned in the environment:11 clearance of 1hc proJCClS av.nlableon records c:m be lakt"n ns thebasis.
,. The 1nform:11ion rrgarding the d:ilc! or installat ion of borew.:11 rn tht: projec1 1s not available and not any evidencehas providedby theprojects regarding thc SA.me. Hence thedale
of map passed by theGreater Noit.la ln<!ustrial OeYclopmcnt Authority can be considered as thebasis
• 06 projects. out of total 41 projects, no 1nform3110n regarding wa1cr consumption :md borewe11 installa1ion clc is :i.v:ulable in the records, which are mentioned at serial numbers
6. 7, 28, 29,35, 39.

<---'
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Fwd: Fwd: Fwd: Regarding Hon'ble NGT Matter. O.A NO· 392/2022 
2 messages 

CEO 1 <ce,l).:\@uppi:l-i.in> 

------------------------------ -- -- --- --- ------
JAGDAMBA PRASAD <jprasad-cgwb@gov.ln> Fri, Jun 30, 2023 at 2:42 PM 
To: ceo1 <ceo1@uppcb,in>, rogreaternolda c;rogreaternolda@uppcb.in> 
Cc: RD CGWB NR Lucknow <rdnr-cgwb@nlc.in>, Rahul Kumar <kumar.rahul-cgwb@gov.in> 

Sir, 
In reference to trailing mail, the assessment of Environmental Compensation (EC) as per existing CGWA guideline (September 2020) 
for your needful action. 
The same has been calculated as per data provided by UPPCB Greater Nolda/ recommendation of committee members pertaining to 
41 infrastructure projects in compliance of OA no. 392 / 2022 Prasoon Pant Vs Union o India & Ors. 
With Regards 
Jagdamba Prasad Scientist -D Central Ground Water Board.Ministry of Jal Shakti, Govt. of India, Norti1ern Region. Lucknow Pin code-
226021 

··--· Forwarded Message ---
From: JAG DAM BA PRASAD c;jprasad-cgwb@gov.in> 
To: RD CGWB NR Lucknow <rdnr-cgwb@nlc.111> 
Sent: Wed, 28 Jun 2023 16:40:24 +0530 (IST) 
Subject: Fwd: Fwd: Regarding Hon'ble NGT Matter. O.A NO- 392/2022 

Sir, 
If approved, it may be send to CEO and RO UPPCB for flling of case 

Jagdamba Prasad Sclentlst-DCentral Ground Water Board, Ministry of Jal Shakli, Govt. of India, Northern Region, LucknowPJn code-
226021 

---- ForNarded Message----
From: Rahul Kumar <kumar.rahul-cgwb@gov.in> 
To: JAGDAMBA PRASAD <jprasad-cgwb@gov.ln> 
Cc: RD CGWB NR Lucknow <rdnr-cgwb@nic.111> 
Sent Wed, 28 Jun 202315:51:43 +0530 (IST) 
Subject: Fwd: Regarding Hon'ble NGT Matter. O.A NO- 392/2022 

Sir, 
In reference to the trailing mall Please find the corrected attached sheet for EC Calculation O.A N0-392/2022. 

Regards 

Rahul Kumar 
AHG 

---- Forwarded Message ----
From: "JAG DAM BA PRASAD" <jprasad-cgwb@gov.in> 
To: "Rahui Kumar" <kurnar.rahui-cgwb@gov.in> 
Cc: "RD CGWB NR Lucknow" <rdnr-cgwb@nlc.in> 
Sent: Wednesday, June 28, 2023 3:05:00 PM 
Subject: Fwd: Regarding Hon'ble NGT Matter. O.A NO- 392/2022 

Sir, . 
PFA of Assessment of EC against 41 no bullders as per existing guideline of CGWA-September 2020 for kind needful action. 
Further, it Is suggested that check It thorrowely, before further comunlcalion to RO GB Nagar as per briefly discussion today with you. 

This may be sent today for file of tile case by UP PCB on 30.6.23 

----- Forwarded Message --·--
From: "JAGDAMBA PRASAD" <jprCJsad-cgwb@gov.in> 
To: "Rahul I<umar" <kumar.rahul-cgwb@gov.in> 
Subject: Re: Regarding Hon'ble NGT Matter. O,A NO- 392/2022 

R1\hUL KUMAR "'~ Assistant Hydrogeologlst -"" \;\J 
Central Grau~ ~a.~~~~ · 

/ \/ ~~, \') ~\),~-~· ~ > 
- I ·'' :· 

\.: - .. -- 0 ~: 
'· 
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Northern Region, Lucknow 
Ministry of Jal Shakti, Govt. of India 

.. -· - ---·------------------
rliiill 41 Project Water Consuption for CGWB _ t:C.xlsx 
'2':l 25K 

. ·------- -------------------------- - - --- ---- ----. 

7C 

CEO 1 <ceo1@uppcb.in> Fri, Jun 30, 2023 at 4:09 PM 
To: dmgbn@nic.in 
Cc: kumar.rahul-cgWb@gov.in, jprasad-cgwb@gov.in, rdnr-cgwb@nic.in, RO Greater Nolda <rogreaternolda@uppcb.in> 

Sir, 
Please find enclosed herewith the assessment of Environmental Compensation (EC) as calculated by CGWA pertaining to 41 
infrastructure projects in compliance of OA no. 392 / 2022 Prasoon Pant Vs Union o India & Ors. You are requested to put the 
assessment of Environmental Compensation (EC) before the J61nt Committee for further necessary action. 
[Quoted !ext hidden] 

UPPCB 

Chief Environmental Officer (C·1) 

I Nodal NCAP, 

U.P. Pollution Control Bo~rd, 

TC·12V, Vibhuli Khand, Gomti Nagar, 

Lucknow-22601 O - U .P. 

E·mail:ceo1@uppcb.in; 
Webslte:www.uppcb.com 

-- --- ----- -------·----------
riiill 41 Project Water Consuptlon for CGWB _ !:C.xlsx 
'2!.I 25K 
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